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Title: Discussion regarding illegal mining in various States (Discussion not concluded).

MR. CHAIRMAN: Hon. Members, this House will now take up the Short Duration Discussion under Rule 193 on illegal mining
in various States. I may inform the Members that petitions pertaining to illegal mining in certain States are pending in the
Supreme Court. As per established practice, any matter which is under adjudication by a court of law is generally not
discussed on the floor of the House. Hon. Speaker has allowed the discussion on the matter in view of the seriousness of
the matter. I would like to urge upon the House to ensure that nothing is said during the debate which may prejudice the
course of justice in any manner.

I would also urge upon the hon. Members to discuss the matter in an orderly and peaceful manner and keep the standard of
the debate high.

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, Sir we have been demanding for a discussion under Rule 193 not
only on the illegal mining in the past, but also the problem that we faced in regard to the National Mineral Policy. In 2008,
the Government of India had announced the National Mineral Policy and before that we had the National Mineral Policy,
1993, after when in 1991, the Government of India adopted the policy of economic liberalization.

The opening up of iron-ore mines, particularly the illegal mining is a real problem in our country involving crores and crores
of money. When the New Mineral Policy was announced by the Government of India, when in 1996 the FDI to the extent of
50 per cent was allowed and subsequently in 2006, the FDI to the extent of 100 per cent was allowed, then, many multi-
national companies and private companies started mining spread over five or six States where there is an abundant deposit
of iron-ore. The export of iron-ore was also started. In the year 2003-04, it was only 12 million tonnes. It increased in the
year 2009-10. From 12 million tonnes, it increased to 128 million tonnes. In the year 2009-10, the total production of iron-
ore in our country was 217 million tonnes. Out of the 217 million tonnes, a quantity of 128 million tonnes was exported from
our country. The internal consumption for our steel plants, sponge-iron plants and the mini steel plants was only 85 million
tonnes.

Why has export increased to such an extent? It is because there was a demand from China. China started importing
the iron-ore from our country. In the past, we have seen that Japan used to import iron-ore. They constructed the railway
line. The KK Line was constructed by the Japanese only to take iron-ore from Bailadila to their country, Japan. We have 23
billion tonnes of deposit of iron-ore. The finest iron-ore is available in our country, that too in the State of Karnataka and
that too in the Bellary area. We have 23 billion tonnes of iron-ore in our country whereas China has 46 billion tonnes, double
than what we have in our country. In spite of that, China is importing the iron-ore from our country and keeping its deposits
in tact. It is not utilising or exploiting its own deposits.

Why has export increased? Today, you will be surprised to know that the per-tonne production cost in our country is
Rs.350 plus the transportation cost. What is the international price? At what price is China buying the iron-ore from our
country?

China is paying more than Rs. 6,000 per tonne. You can see the difference between the production cost in our country and
the international price of iron ore. About 60 per cent of iron ore is being exported to China and Japan. These are the two
countries which imports majority of iron ore from our country and about 60 per cent of it is from illegal mining. You cannot
differentiate between legal mining and illegal mining. The leave was granted with approval from the Central Government
and so the Central Government cannot shirk its responsibility by saying that they do not know anything about illegal mining.

Sir, illegal mining is going on in our country for more than two decades and it is increasing enormously every year. The
Central Government cannot shirk its responsibility because the approval is given by the Central Government. All the rules
and regulations are being violated blatantly by the lease holder. Our environment is damaged, ecology is damaged, wildlife
is endangered, the Forest Rights Act is being violated and more than one lakh hectare of forest land has been diverted for
mining purposes. Shri Jairam Ramesh was sitting here a little while ago, but he has left now. The Forest Conservation Act
has been relaxed to allow the plunder and loot of this scarce commaodity.

Sir, I remember in 1986, when Shri Vasant Sathe was the Steel Minister, I asked a question as to how much of iron ore we
are exporting, how much we are earning out of it and how much we are spending for import of steel. The expenditure
incurred by us for import of steel is more than double the amount that we earn out of exporting iron ore. So, why can we
not utilise our iron ore which is the finest in the world, with 75 per cent magnetite content, that is available in Bellary area



of Karnataka. Why can we not utilise that?

Our projection of steel production at the end of the 11t Five-year Plan is 117 million tonnes. What are we producing today?
It is not more than 65 million tonnes of steel. It is the lowest whereas China is producing more than 500 million tonnes of
steel. With the way it is being exported, I am afraid whether we will be able to achieve the target of 117 million tonnes or

even 100 million tonnes of steel at the end of the 11t" Plan. Today we are producing only 65 million tonnes. India is a very
big country with a population of 115 crores. ...(Interruptions) It is a matter of fact. I am stating the facts. Don't divert me.
...(Interruptions) All are our friends.

Sir, you will be surprised to know the cases of illegal mining in different States. It is not only confined to Karnataka and
Andhra Pradesh but it is spread over five-six States like Karnataka, Rajasthan, Maharashtra Andhra Pradesh, Chhattisgarh,
Gujarat and Orissa....(Interruptions)

MR. CHAIRMAN : Hon. Member, please address the Chair.
...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): In Jharkhand, you have seen how a former Chief Minister could earn more than Rs.
4000 crore within 22 months. He was the Chief Minister for 22 months. You know it better. Why do you want that I should
mention the name of the former Chief Minister?

Illegal mining is there in Karnataka, Rajasthan, Maharashtra, Andhra Pradesh, Chhattisgarh, Gujarat, Jharkhand and Orissa.
Jharkhand is my neighbouring State and my district was once a part of Bihar. You see, Purulia was a part of Bihar. There
were 3178 illegal mining cases in Rajasthan, 8370 in Maharashtra, 7570 in Andhra Pradesh, 1687 in Karnataka — it is less
Anant Kumar ji — and 1068 cases in Chhattisgarh against whom no action has been taken. ...(Interruptions) In Orissa, 60
per cent of the mines are illegal mines. That was inquired by a Committee, CEC, which was constituted by the Supreme
Court, and they identified that at least 60 per cent of iron ore and coal-mines are illegal. So the problem is also enormous in
the State of Orissa.

The problem is this. How is this money being utilised? The money involved in illegal mining is thousand and thousand crores
of rupees. The royalty received by the Government is pittance. According to a report, the royalty should not be less than
Rs. 8000 crore but the Government received a pittance. This money is utilised in the elections to get the candidates elected
in the State Assembly. It was done in the last State Assembly elections in the State of Karnataka and in Andhra Pradesh
also. Once I demanded that this House should discuss seriously about electoral reforms. We never discussed how money
power is playing the role. It will be very difficult for the common man, for the middle class, for the poor to contest election,
if in an Assembly election Rs. 40 crore or Rs. 45 crore is spent. In the State of Tamil Nadu, Rs. 40 crore was spent in a by-
election in the Assembly election. I remember, when I contested for the first time in 1971 for Assembly elections, I spent
only a few thousands of rupees. Now, crores and crores of rupees are spent.

Last year I suggested and I tabled an amendment on the Finance Bill that 'let a corpus fund be created; the funding by the
companies to the political parties should be banned; and they should contribute to the corpus fund. There should be a State
Funding of elections. If the State Funding of election is introduced, then the influence of money power and the role of the
money coming out of the illegal mining and other sources can also be curbed'...(Interruptions) You do not understand.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): He is originally from Tamil Nadu...(Interruptions)
SHRI BASU DEB ACHARIA : I am an Indian...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Basu Deb Acharia.
(Interruptions) G€;'»
MR. CHAIRMAN: He represents Bengal, now.
...(Interruptions)
MR. CHAIRMAN: Hon. Member, please continue your speech.
...(Interruptions)

SHRI BASU DEB ACHARIA : Sir, now, I come to the State of Karnataka. We have seen in our country how a State
Government was destabilized because of this illegal mining. Mr. Devegowda will be able to tell us. When there was a JD(S)



and BJP combine Government in Karnataka in 2007, the Lokayukta was appointed to inquire into all aspects of illegal mining
in the State of Karnataka. The Lokayukta had identified, at least, 60 such illegal mines in the State of Karnataka. Similarly,
CCF had identified a number of illegal mines in the State of Orissa. There are some illegal mines, which are continuing for
the last 15 to 20 years. Even after their lease period is expired, the lease is not cancelled and the illegal mines are
continuing without any lease...(Interruptions)

Sir, there are five ports through which the illegal iron ore is being exported. I do not know what the Shipping Ministry is
doing, whether they are facilitating the export of iron ore. They have other works to look after and not to see how to stop
the export of illegal iron ore! Without paying any royalty, the iron ore is being exported.

What is the condition of workers in these mines? How much do they get? It is not more than Rs. 100. No labour laws are
being followed in these illegal mines. Labourers are being exploited.

What happened in Belakari Port in Karnataka?...(Interruptions) Is it in Karnataka, Ananth Kumariji?...(Interruptions)
MR. CHAIRMAN: Mr. Basu Deb Acharia, please address the chair.
SHRI BASU DEB ACHARIA : Sir, 35 lakh tonnes of iron ore was seized. It was reported to the Lokayukta.

The Conservator of Forests seized 35 lakh metric tonnes of iron ore. Just imagine what should be the price, the value of
that iron ore. Mr. Handique is my good friend. He knows it. It vanished. Sir, 35 lakh metric tonnes of iron ore was to be
transported, to be exported and that was seized, and the entire quantity of 35 lakh metric tonnes of iron ore had come from
illegal mining.

There is a company, Obulapuram Mining Company. It is in the State of Andhra Pradesh. Politics has strange bed fellows.
This company is getting help and assistance and is being promoted by the Karnataka Government as well as Andhra
Pradesh Government. After the former Chief Minister YSR, after him only, the CBI inquiry was instituted or ordered by the
Government of Andhra Pradesh. So, both the Andhra Pradesh Government and the Karnataka Government are aiding and
helping this company.

How meteoric rise this company has achieved; starting from zero, how much wealth, property, money it has amassed! It is
millions and millions and thousands and thousands of crores. How could they amass so much money? Was the Central
Government not aware of this? Till date it was sleeping. Suddenly, it woke up and felt that a new law should be there to
replace the earlier one, the 1950 regulatory law. They never thought that there should be a strict regulatory law to be
enforced when the mining sector was opened before the multinational and private companies in 2006 and in 1993 when the
new Mineral Policy was announced and adopted by this Government. They did not feel the necessity at that time.

They were allowed to loot and plunder the wealth of this country. They amassed huge wealth. Why was the Central
Government sleeping? I have seen today in the newspaper that the Prime Minister has constituted an Inquiry Commission
and the Chairman of that Commission would be a retired judge, not a Minister but a retired judge. This has come after so
many years, after two decades, after allowing these people to loot and plunder the wealth of the nation. This wealth
belongs to the people of our country. Why the Government of India remained silent? Why is the CBI inquiry now? I do not
know why the Government of Karnataka is objecting to allow the CBI to inquire into all these aspects.

17.00 hrs.

Why are they objecting to this? I have seen the Chief Minister of Karnataka being helpless; I have seen tears in his eyes.
He was so helpless and he was with tears in his eyes. The whole nation has seen such a helpless Chief Minister. The Party
is also helpless. The two brothers — I should not mention the names — have the blessings of — whom should I say? There
was a contest in the General Election which was called a 'contest of Bahu and Beti in Bellary' and the ‘Bahu'was elected
and the ‘Beti' was defeated.

We have been demanding that the CBI should enquire into the entire gamut of this corruption. This is a humongous
corruption since Independence, even more than the 2G spectrum corruption scam. Every year thousands and thousands of
crores of rupees are being drained. ...(Interruptions)



MR. CHAIRMAN : Hon. Member, please conclude.

SHRI BASU DEB ACHARIA: We have seen so many cases of corruption and scam in this country. But a corruption like this
illegal mining is nowhere near them. There is a need to curb this illegal mining, these illegal activities which corrupt the
system and destabilize our parliamentary system also. There is a need for nationalization of these iron ore mines. If
Shrimati Indira Gandhi could nationalize the coal mines in 1972, what is the difficulty that you are stating Mr. Handique that
it is not possible to nationalize the iron ore mines?

MR. CHAIRMAN : Please conclude. You have made your point.

SHRI BASU DEB ACHARIA : Mr. Minister, unless you nationalize these mines, you will not be able to curb the illegal mining,
you will not be able to control these people. So, there is a need for nationalization of the entire iron ore mining sector. The
CBI should enquire into such a humongous corruption and crime that has been perpetuated in the iron ore mining sector.

SHRI BHAKTA CHARAN DAS (KALAHANDI): Mr. Chairman, Sir, this illegal mining is a very important matter. fesor 2=t 3 2,
3PR 31U X8I Al ures! b 91 & Sil sifapRia uiwrst 3, fies 8iq 3, 3o1d RIGIAR J2-DIololl Aol 3l 2l 3
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(Dr. M. Thambidurai in the Chair)
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MR. CHAIRMAN : Shri Bhakta Charan Das, please address the Chair. If you argue like that, there would not be any debate.
Please try to understand this. Please address the Chair and do not talk like that.

SHRI BHAKTA CHARAN DAS : Our colleagues are interested in participating in this discussion. I can very much see that,
and the House can watch their interest. Please see how they are interested while listening to my speech on exploitation
through illegal mining and looting the property of the tribal people of Orissa. smu &1 fob seem 3ider Fotet 3t @I & 3iie Y3t 3k
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do you permit a Chief Minister or a Government to lay the foundation stone of such a giant factory which is creating noise
pollution every time and causing problems to the human and animal population in the forest? duoft @ @1 a3 ot fore,
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Jifera ifep=il T Sit sfersra 8, 3 3 U2 Silel o1d arger, ...(Raeial)
MR. CHAIRMAN : The name will not go on record.
(Interruptions) G€;*
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MR. CHAIRMAN: Please conclude. There are other Members of your Party to speak.



...(Interruptions)
off 9b T2vI gr1: 5 ofer 3 St (Interruptions) 4€,
sofdlcd &
MR. CHAIRMAN: Do not mention the names. It will not go on record.
(Interruptions) 3€;*
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MR. CHAIRMAN: There are yet three more speakers from your Party to speak. Therefore, you conclude your speech.
...(Interruptions)

off 31T TRUT GRA: ARG, Dolicd Ot 3ider SfEar a1, 3Iar bt sider SfSar A1, A A S 3ider o1 o1 AW 3...(AqEwcr) F $A UL ST ofdl
AICToIT ATEAL. . . (It

MR. CHAIRMAN: You have already taken 25 minutes. Please conclude your speech. There are other Members to speak.
...(Interruptions)
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DI dg Pl & Al siferal iR T vald dg oy You can ban the export of iron ore. I do not understand why it is not done. My
dear friend, the hon. Minister is here. He is bringing a Bill in the Rajya Sabha — an amendment Bill to the MMDR Act of
1957. That Amendment Bill pertains only to coal. It should have been a comprehensive Bill.

I also want to draw the attention of the hon. House to this. I was the Chairman of the Parliamentary Standing Committee
on Coal and Mines. I also gave a report in 2004-05. There can be only two solutions — one is that whenever you allow iron
ore mining and whenever you want to give a lease for iron ore mining, you should give it only for value added mining. It
should not be for exports. The second is that there should be a ban on the exports. I request the hon. Minister and the
Government of India that they should bring forward a new Bill to amend the MMDR Act of 1957 and it should have these
two things — value addition and ban on exports.

THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K. HANDIQUE): The
Bill will be coming any day, hopefully during this Session.

SHRIMATI SUSHMA SWARAJ (VIDISHA): Very good.

SHRI ANANTH KUMAR : On behalf of my leader, Shrimati Sushma Swaraj Ji, and on behalf of my Party, the BJP, in this



august House, we welcome the move — if you are bringing an amendment to ban exports of iron ore and also value
addition, while giving leases for iron ore mining. I am also assuring you and requesting my other colleagues, including Shri
Devegowda, Shri Basudeb Acharia and our Congress friends, to pass this Bill unanimously in this House.

There is a demand from different sections of this House, from various hon. Members, that it should be applicable to all the
minerals, like coal, bauxite and various other minerals. I do not think the BIP has any problem in this regard. We are ready
for value addition and ban on export. My friends in the Treasury Benches can raise questions but Sir, I feel that we should
examine as to who is responsible for illegal mining, illegal transportation and illegal export.

If we go through the entire procedure, we all know that the State Government does only a clerical work. It proposes
the mining lease but the sanction is given by the Indian Bureau of Mines and the Mining Ministry of the Union Government
after prospecting and after the reconnaissance, because the Indian Bureau of Mines is a technical wing of the Ministry of
Mines. They have got the wherewithals. They know how much ore bearing that area has. Therefore, not only that, they give
a mining plan also. They tell this much of mining should be done; and not more than that much ore should be removed. It is
well within their supervision and the lease holders have to follow the mining plan.

Sir, I also want to bring to your notice that the State Government proposes and after the proposal the Mining Ministry of the
Union Government and the IBM after doing all the due diligence, accord the sanction and permission. Afterwards, they give
the mining plan also. Every year two other permissions from the Ministry of Environment and Forests, and Pollution Control
Board are also required. That means, three permissions are required out of which two are required from the Union
Government. After that when the ore is excavated, it is transported. When it is transported, the ore will go to the port. My
dear Sir, no port has a State Government official. The hon. Members who are raising questions here, are in a cuckoo's world
thinking that their State Government officers are sitting at different ports. I may tell them that it is not the State
Government officers but the officers of the Finance Ministry, the officers working under the Leader of this House, Shri
Pranab Mukherjee. They are sitting there as the Customs Officers. It is their duty to see whether the iron ore that reaches
the port has to be allowed to get exported or not. ...(Interruptions)

MR. CHAIRMAN : Let him speak. The Minister will reply to it. I would request the Members to listen to the hon. Member.
There should be no running commentary.

...(Interruptions)
MR. CHAIRMAN: Nothing, except what Shri Ananth Kumar says, will go on record.
(Interruptions) G€; »

SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, illegal mining is going on unabated for the last ten years. I want to give
some figures. In 2003-04, the permits given by the Union Government for the excavation of iron ore mining in Karnataka
were 23.27 lakh metric tonnes; exports made — 45.76 lakh metric tonnes; and 20.49 lakh metric tonnes were transported
illegally. In the next year of 2004-05, permits given were for 64.51 lakh metric tonnes; exports made — 116.91 lakh metric
tonnes; and the difference was of 52.39 lakh metric tonnes. In 2005-06, permits were given for 92.99 lakh metric tonnes;
exports of 114.71 lakh metric tonnes were made; so 21.71 lakh metric tonnes was illegal. Who were the Chief Ministers?
The Chief Ministers were Shri S.M. Krishna and Shri Dharam Singh.

Why it happens? How an iron ore becomes illegal iron ore, that also I think this House should appreciate. Only in two
ways an iron ore will become illegal iron ore. Firstly, if any miner excavates more than the mining plan from 'x' lease hold,
then the extra quantity of the iron ore which is excavated becomes illegal iron ore. Secondly, if the Central Government and
the State Government have given 100 hectares for mining and the miner does mining activity in 1000 hectare, then the
remaining extent of the illegal mining becomes illegal iron ore. Who has to check this?...(Interruptions). Shall I tell you one
thing? We have heard Shri Bhakta Charan Dasji with rapt attention. Sometimes truths are bitter. Please listen to them.

On being inquired about the jurisdiction of the Central Government and the State Government insofar as detection
and prevention of illegal mining is concerned, the Ministry of Mines stated that the regulation of mines minerals is the
responsibility of the Central Government and conservation of minerals and protection of environment also. Hence framing of
laws for prevention of illegal mining is in the jurisdiction of the Central Government.

In 2006-07, permits were given for 60.55 lakh metric tonnes; exports made were 108 lakh metric tonnes; and 47.44 lakh
metric tonnes was illegally exported. In 2007-08, for 89.73 lakh metric tonnes permission was given; 147.34 lakh metric
tonnes exports happened; and 57.61 lakh metric tonnes were illegally exported. Who was the hon. Chief Minister then? It
was Shri H.D. Kumaraswamy. Shri Kumaraswamy is sitting here. I am only telling about the genesis of the menace. The



menace is that in the last ten years lakhs of tonnes of illegal iron ore has been excavated and exported. a€!.(Interruptions)

MR. CHAIRMAN : Hon. Members, please co-operate with the Chair to conduct the proceedings of the House.

SHRI ANANTH KUMAR: Sir, in 2008-09 and in 2009-10, 71.72 lakh metric tonnes and 33.96 lakh metric tonnes of illegally
mined iron ore was exported. Unfortunately, when this was happening, the State Government of Karnataka, led by Shri
Yedurappa decided that the State Government will not give lease to companies if they are not ready for value addition. If
they did not come out with a steel plant in the State, mining lease will not be given. Therefore, mining leases were given to
companies like M/s Mittal Arcellers, M/s Kalyani Steel and M/s Bhusan Steel and such other companies which came ready
to have a steel plant in the State of Karnataka. But such a decision was never taken in the earlier regimes. There was no
decision of value addition in relation to giving mining leases. But they are accusing the Bharatiya Janata Party.

Sir, I would like to give some details here. The hon. Lok Ayukta of Karnataka investigated into the deals of mining lease
between the period 2006 and 2008. He gave an interim report. In that interim report it was found, not what Shri Basudev
Acharia mentioned as 66 illegal mining leases, 99 mining leases were given. To whom were these mining leases given?
(Not recorded) of the Karnataka Pradesh Congress Committee, area encroached 16.83...(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar when they took the name of the Reddy Brothers, you raised objection and I expunged
those names. But now you are raising some names and therefore, those names also will not form part of the record.

(Interruptions) &€/
SHRI ANANTH KUMAR : I am ready to authenticate the papers...(Interruptions)
MR. CHAIRMAN: You have to give prior notice for that and get permission.

SHRI ANANTH KUMAR : Sir my friends from the Congress should know that 22 of them belong to their party, they are
MLAs from their party...(Interruptions)

MR. CHAIRMAN: Generally you can say, but please do not mention names.

SHRI ANANTH KUMAR: It is they who participated in illegal mining activities according to the Lok Ayukta of Karnataka.
What is their answer for that?

Sir, Shri Rahul Gandhi, the General Secretary of the Congress Party visited the State of Karnataka day before yesterday. He
said that if anybody was found to be indulging in illegal mining, then they should be rejected. He is not present here today
in the House. But Shrimati Sonia Gandhi is present here and I would like to ask both of them, do they reject those persons?
They are sitting MLAs. They are sitting office bearers of the Congress party. If they vouchsafe their words, then let they be
rejected by them...(Interruptions)

Sir, they are referring to couple of names of Ministers of our Government in the State of Karnataka. I would like to tell them
to go through the details; they should go through the documents. They should also know that the hon. Supreme Court had
instituted a CBI enquiry against Obalapuram Mining Company. But, do they know that later the Supreme Court had to pass
a Stay Order for M/s OMC? The CBI investigation could find nothing against them, whereas these are the kind of
indictments, strictures and findings made by the Lok Ayukta regarding some of our friends.

Secondly, my friend, Shri Kumaraswamy;, is here. As Shri Basudeb Acharia and Shri Bhakta Charan Das said, we had
an alliance with JD(S). We wanted to keep the Congress out. We wanted to give a non-Congress Government in Karnataka.
Therefore, we gave support to him. What is the situation? I want to give comparative figures. You asked as to how many
mining leases have been recommended and to what extent they were recommended. This is the question put by the hon.
House. I respect this question and hence, I want to give the comparison.

During Shri S.M. Krishna's period, 1999-2004, 16 cases were recommended to the Government of India to the tune of
2048 hectares, that is, more than 5500 acres. During Shri Dharam Singh's period, 28.5.2004 to 2.2.2006, 42 cases were
recommended. Then the JD(S) was supporting Dharam Singh. It was to the extent of 2964.29 hectares that is more than
6000 acres. During Shri H.D. Kumaraswamy's period, 2.2.2006 to 9.10.2007, 44 cases have been recommended to the tune
of 8042.30 hectares. During our period, Shri Yeddurappa's period, 23 mining leases have been recommended to the tune of
991 hectares and they are all for value addition. There is nothing like stray leases. It is not only that.

My senior colleague, Shri Deve Gowda and Shri H.D. Kumaraswamy are here. On 6t" October; 2007, we withdrew



support to Kumaraswamy Government. In Karnataka Legislature, there are 224 MLAs. They had 40 MLAs and we had 79
plus five MLAs totalling 84 MLAs. I mean 79 MLAs of BIP and five MLAs of JD(U). We fought as an alliance. When we
withdrew our support, from that moment, the Government became a minority Government. They lost the majority. They
lost the moral and constitutional sanction to govern the State. At that time, they had given leases. In the last days of
Kumaraswamy Government, they have given 22 leases. ...(Interruptions)

SHRI H.D. KUMARASWAMY (BANGALORE RURAL): Sir, if I have recommended anything when our Government was in
minority, I will quit politics. ...(Interruptions) In the beginning itself, he told that it is a clerical job....( Interruptions) In the
beginning itself, he told that the State Government recommendation issue is only a clerical job. The Central Government
has to take a decision on whichever cases we recommend to them. That is the power or the decision of the Central
Government. Recommendation is different and permission granted by the Central Government is different. In the beginning
itself, he has told it. &€} (Interruptions)

SHRI ANANTH KUMAR Sir, my dear friend Shri Kumaraswamy has given a challenge. ...(Interruptions) 1 am talking about
the same thing. The honourable former Chief Minister of Karnataka and my hon. colleague, Shri H.D. Kumaraswamy has
given a challenge. Now it is for me to accept. ...(Interruptions)

On 6th October a mining lease for Shri K. Venkatesh has been recommended by Shri Kumaraswamy's minority
Government. To prove a point, on 5t October; he had recommended a lease to one Shri Ramesh Kumar, on 4 th October he
had recommended a lease to Shr Mohammed Imam Niyaji; on 5t October, he had recommended a lease to Shri
Ramamurthy; on 5t October he had recommended a lease to Messrs. Banshankari Mining Corporation; on 4th October, he

had recommended a lease to Shri M. Bavanna; on 5t October he had recommended a lease to Shri R.N. Ashok; on 5th
October, he had recommended a lease to Mineral Enterprises. On the day when his Government became the minority
Government, he recommended Shri Venkatesh for a lease.

Now, he has changed the stance? What is the stance is he taking now? He is taking the stance: "I can recommend, but it is
up to the Union Government to decide." Of course, it is not in the hands of any State Government to accord the mining
permission. The State Government can only recommend. My only question to the entire House, including Shri
Kumaraswamy is this: When his Government became minority, why did he recommend? That is the question.
...(Interruptions)

MR. CHAIRMAN : Order please.

SHRI H.D. KUMARASWAMY: After my Government became minority, if I had recommended even a single case, I will quit
politics. ...(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar, please wind up.
...(Interruptions)

SHRI H.D. DEVEGOWDA (HASSAN): I am not going to disturb Shri Ananth Kumar. I am simply watching the proceedings. I
would request Shri Kumaraswamy to be silent. When our turn comes, we will reply. ...(Interruptions)

MR. CHAIRMAN: Shri Ananth Kumar, please wind up. You have already taken a lot of time.

SHRI ANANTH KUMAR : There was so much of disturbance. ...(Interruptions)

MR. CHAIRMAN: Please try to wind up. Hon. Members, please maintain silence.
...(Interruptions)

SHRI ANANTH KUMAR : Till now I was speaking on what were the findings of Lokayukta Justice Santosh Hegde. These are
the findings of Justice Santosh Hegde. They are interim findings.

To the credit of our Government in Karnataka led by Shri Yeddyurappa, I want to say that through a recent Government
Order, the Karnataka Government has asked the Lokayukta to investigate the cases not just up to 2008, but up to 2010.
That is the decision of our Government in Karnataka.

They are raising the question: Why not the CBI? The basic question is: How are you using the CBI? How are you using the
CBI in Gujarat? How are you using the CBI in Uttar Pradesh against Shri Mulayam Singh Yadav? How are you using the CBI
in Bihar against Shri Lalu Prasad? ...(Interruptions)



THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): This point about the Gujarat issue has already been answered by
the hon. Home Minister, Shri P. Chidambaram. This House is fully aware of the fact that on the direction of the Supreme
Court the CBI is investigating the case. It has been made clear He is making a political speech forgetting everything.
...(Interruptions)

They are making a political speech. ...(Interruptions)

SHRI ANANTH KUMAR : The question is that the hon. Supreme Court might have directed, but the CBI cannot be
“Congress Bureau of Investigation'. It cannot be. It is unfortunate. They are misusing the CBI against Ms. Jayalalitha in
Tamil Nadu also. ...(Interruptions) This is the way they are misusing. ...(Interruptions)

MR. CHAIRMAN : Please try to wind up. Please conclude.
...(Interruptions)
SHRI ANANTH KUMAR : Sir what is there to conclude? They are not allowing me to speak. ...(Interruptions)
MR. CHAIRMAN: Let him conclude.
...(Interruptions)
SHRI ANANTH KUMAR: They are not allowing me to speak. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except what Shri Ananth Kumar says.
(Interruptions) &€/
SHRIV. NARAYANASAMY: Shri Ananth Kumar, you are casting aspersions on our Government. ...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except what Shri Ananth Kumar says.
(Interryptions) G€;*

SHRI V. NARAYANASAMY: Sir he has been saying that our Government is misusing the CBI. He did cast an aspersion on
the Supreme Court because the Supreme Court has directed the inquiry in the Gujarat case. ...(Interruptions)

SHRI ANANTH KUMAR : Sir I do not know why our hon. Minister of Parliamentary Affairs is misleading the entire House.
...(Interruptions)

SHRI V. NARAYANASAMY: Do not try to mislead the House. If you mislead the House, it is our duty to correct how the hon.
Member is misleading the House. ...(Interruptions)

SHRI ANANTH KUMAR : Sir with regard to the use of CBI, our only anguish is that the Ruling Party, the Congress Party,
cannot use the Central Bureau of Investigation for partisan and political purposes. ...(Interruptions) They are doing it in
every State. ...(Interruptions)

MR. CHAIRMAN: Please conclude.
...(Interruptions)

SHRI ANANTH KUMAR : Sir I am concluding. The question is that the Karnataka Government decided that when there is a
Lokayukta under the leadership of Justice Santosh Hegde, the most righteous former Justice of the hon. Supreme Court, his
investigations will be more credible as compared to the CBI. The CBI is manned by Officers who work under the behest of
the UPA Government and the Congress Party. Therefore, I am once again, using all the energies at my command, I am
telling you Sir that if they want to destabilize the Federal structure of India, if they want to use the Central Bureau of
Investigation as a Congress Bureau of Investigation, the Bharatiya Janata Party or any non-Congress Party is not ready to
support them. We are not with the CBI; we do not allow the CBI and we are ready for any other investigation.
...(Interruptions)

MR. CHAIRMAN: Please wind up.

SHRI ANANTH KUMAR : Sir, I am winding up.



The Lokayukta gave an interim report. I quote:

"the hon. Lokayukta in his report has mentioned, the commissions and omissions of &€|. (Not recorded) which
have resulted in transportation of illegally-mined ore causing revenue loss to the State to the extent of Rs.
23,22,11,850."

18.00 hrs.

"By his commissions and omissions, &€}* has committed misconduct and acted in a manner unbecoming of a
public servant, of the class to which he belongs."

MR. CHAIRMAN : Even if he is a Member of this House, you cannot make allegations. The allegations cannot be recorded.
(Interruptions) €} *
SHRI ANANTH KUMAR : These are the findings of the Lokayukta....(Interruptions)

MR. CHAIRMAN: You have to give prior notice. Then only you can make allegations. Even if he is a Member of this House,
you have to give prior notice. You have not given prior notice.

...(Interruptions)

MR. CHAIRMAN: It is now Six of the Clock. We still have 15 hon. Members yet to speak because many Members belonging
to other parties have not yet participated in the discussion. Therefore, if you all accept, we can extend the time of the
House till the discussion is over.

...(Interruptions)
off awmell IR (FIselion?): Amuftl ARG, Usel il SR foRN 5w ... (Reaeret)
SOME HON. MEMBERS: Yes....(Interruptions)

MR. CHAIRMAN: You are all accepting it.
...(Interruptions)

MR. CHAIRMAN: With the consent of the House, we are extending the time of the House till the discussion is over.
Afterwards, Zero Hour will be taken up. Shri Ananth Kumar, please try to wind up

SHRI ANANTH KUMAR : I am winding up. Before winding up, I want to submit that whatever I am quoting, they are not any
Press clippings; they are not any allegations. They are the findings of the hon. Lokayukta, Karnataka. Therefore, I can
definitely place them before you....(Interruptions)

MR. CHAIRMAN: Please wind up.

SHRI ANANTH KUMAR : The most unfortunate thing is that when a€}* was the hon. Governor of Karnataka, instead of
allowing the Lokayukta to proceed against the then Chief Minister &€} belonging to the Congress Party, after the
Lokayukta's findings, he over-ruled the entire findings of those sections of the findings of the hon. Lokayukta and saved him.
This is how even the Governor's Office is being misused in Karnataka. So, my only request to you and my only request to
the entire House is this....(Interruptions)

SHRI V. NARAYANASAMY: Sir, he is an hon. Member of this House. He makes an allegation against the Member of a
House. It should be removed from the records....(Interruptions)

MR. CHAIRMAN: I have already expunged it.
...(Interruptions)

SHRI ANANTH KUMAR : I am not making an allegation. I am only reading the excerpts from the Lokayukta's Report. It is
from the Lokayukta's Report. So, when this is the Lokayukta Report, I can read it out from it....(Interruptions)

MR. CHAIRMAN: No. If at all it is from any Report, you have to take prior permission to make any allegation.

AL LN
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MR. CHAIRMAN: You have to get permission from the Chair.
Next, I call Shri H.D. Deve Gowda.
...(Interruptions)
SHRI ANANTH KUMAR : Sir, I have not yet completed.
MR. CHAIRMAN: Please wind up. Already, you have taken 45 minutes.

SHRI ANANTH KUMAR : My request on behalf of the Bharatiya Janata Party is this. The Bharatiya Janata Party-led
Government under the leader of Shri B.S. Yediyurappa in Karnataka has taken an exemplary decision to stop the illegal iron-
ore mining. As our hon. Mining Minister knows, 25 per cent of mining comes from Jharkhand and Chhattisgarh; 50 per cent
comes from more than 10 States. In that, Karnataka is also one major State. We have taken a decision to ban the export
and only given lease to value addition. When we have taken this exemplary decision, as has been assured by the hon.
Minister Shri Handique, let him bring forward a comprehensive Bill to ban the export. Let him bring forward an exemplary
and comprehensive Bill to accord permission only to value addition of mining. The Bharatiya Janata Party is going to support
it. The BIP, per se, is against illegal iron-ore mining. It is the responsibility of the Union Government. Shri Basu Deb Acharia
and Shri Bhakta Charan Das have said that if at all there is a huge spurt in illegal iron-ore mining, it is in the last six years. 1
want to remind the hon. Ministers that in the last six years, it has been the UPA-I and II Government led by Dr. Manmohan
Singh and guided by Shrimati Sonia Gandhi. Therefore, it is their responsibility....( Interruptions) Therefore, it is their
responsibility to stop the illegal iron ore mining. In that effort, we are with them, we are with the country.

MR. CHAIRMAN : Now, Shri H.D. Devegowda will speak.
...(Interruptions)

MR. CHAIRMAN: 'Zero Hour" will be taken up after the discussion is over. Please take your seat.
...(Interruptions)

MR. CHAIRMAN: Till now the Member from your party spoke. Now the hon. former Prime Minister is going to speak. Please
listen to him.

SHRI H.D. DEVEGOWDA (HASSAN): Mr. Chairman, Sir, I did not disturb others while they were speaking. I watched the
proceedings of the House silently. Now, the Chair has permitted to take up this issue of illegal mining, not legal mining.

Sir, I do not know the definition of 'illegal mining', but I think legal mining is the mining which is undertaken with proper
permission obtained from both the Central and State Governments.

18.07 hrs (Shri P.C. Chacko in the Chair)

Sir, the issue here is about illegal mining. ...(Interruptions)
MR. CHAIRMAN : Please don't disturb.

SHRI H.D. DEVEGOWDA: Sir, illegal mining is the issue that is being discussed in this august House now. So, raising,
trading and export etc. will be debated at a later stage by me. Now, illegal mining issue is not just about the loot of the
country's finest mineral wealth, destruction of precious reserve forests, violation of FEMA, violation of environment laws,
loss of revenue and threat to national security, but it also shows the worst phase till date of business and State nexus by
which one can get totally unaccountable, bending every law on the statute book in this country, if you enjoy the patronage
of the State and Central Governments.

Sir, I am not going to take the names of anybody. I will only answer about Shri Kumaraswamy. I do not want to take the
names of anybody. It is not proper for us to take the names of those people who are not in the House.

The second point is about how a family of three brothers who hail from Bellary, two of them Ministers in Karnataka and the
Chairman of a Board and an MLA and another business partner, holding a Cabinet portfolio in Karnataka, enjoying close
business ties with the scion till a short while ago, with the powers that be in the neighbouring State of Andhra Pradesh, is



able to plunder mineral wealth, abuse political power, subjugate the law and order machinery and convert the
administrative machinery of a district as Minister in-charge in mere private cartel to raise a personal fortune running into
thousands of crores of rupees from mere bankruptcy in tainted chit funds business in 2003 to this date.

Several print media and the electronic media have raised this issue; they have published; and the country has seen
it. Not only the Members of this House, but the whole country has seen it. I must congratulate; I must compliment those
papers. At least, I would like to mention, Sir, with your kind permission, that Minister to Collector have all come to the aid
of Rs. 3000 crore mining party. I am not going to mention the names.

This is the photo published.&€} (Interruptions) 1 know my responsibility. If you want to take the name of 'X' 'Y' 'Z" including
the Central Government Finance Minister, all our present sitting Ministers, Yes, you have got a right. But I have got a right
to quote, what has appeared in the newspapers. It is not a yellow journal; it is a standard newspaper which has got its
own reputation. Everybody very anxiously look to 'Walk and Talk' by the editor. I know this. That is why, I do not want to
go beyond this. There are other papers, other magazines which I do not want to quote.

The second point is this. The mines are owned only in Andhra Pradesh by them and as alleged in a host of revision petitions
pending with the Central Ministry of Mines from the year 2007 with meticulous documents which on bare perusal show that
the transfer and allotment of mines were blatant act of favoritism and were based on a false and forged documentation.
But the State of Andhra Pradesh, which has initiated last year a CBI probe, which is again stayed by the High Court, in
earlier dispensation, robustly defended the illegalities and the Central Ministry of Mines in no anxiety to hear and dispose of
writ petitions or grant stay, the loot went on unabated by those who never should have got the lease in the first place and
who now are claiming to be as pure as gold. I have no words much more than this.

The Tourism and Revenue Minister in Karnataka Government and their colleague and business associate, who is the Health
Minister in the State Government, are directly responsible for running a parallel Government in the mining district of
Karnataka, notably in Bellary. Several national newspapers, such as the Indian Express, and national news channels like
CNN-IBN, Times Now and Headlines Today have done extensive stories, not one day, on illegal mining in Karnataka and the
direct complicity of these Ministers with stunning and disturbing visual evidence which the whole nation has witnessed. The
country's mineral wealth is being plundered mercilessly and a parallel Government is being run which has been the focus of
the series of exposes both in the print and the electronic media. However, the State Government and the ruling party
leadership is turning a blind eye to all this and is in a denial mode.

The illegal mining has been described as the crime of the century by Karnataka Lokayukta. It is not me; it is the Lokayukta
who said it. I am not telling the name of the person as to who is heading it.

The illegal mining has been described as the crime of the century by the Karnataka Lokayukta. I do not want to take his
name. He is a former Judge of the Supreme Court of highest credibility. He was persuaded by the BJP Chief and stalwart --
he is a Member and our senior leader, Shri L.K. Advani -- to take back his resignation, which he tendered out of frustration
and anger against the State Government, which not only refused to act, kept the first report for nearly two years but also
penalised the various officials who were working on the direction of the Lokayukta who were able to catch and unearth the
racket in Karnatka ports relating to seizure of 5 lakh tonnes of illegally mined ore, which vanished from Bilkere Port. Due to
rain, all those 5 lakh tonnes ore seized vanished.

Sir, the charge-sheet is here. I would just read it out. It says: "The seizure of 8,05,999.83 million tonnes unlawfully
transported and illegally stored iron ore in Bilkere Port vide dated so and soa€|"

There are minor ports and there are major ports. Some of the ports are directly under the control of the State Government.
The mining and ore is the Concurrent subject. The major ores are like granite, manganese, iron ore and so on and so forth.
I would come to the point and discuss about the figures quoted at an appropriate time.

This is the charge-sheet, FIR given by the officer, whose jurisdiction is the Bilkere Port area. It is a minor port and not a
major port. I do not want to read all this as it would take time. There is a saga of illegal mining particularly in Bellary and
reserved forests of Andhra Pradesh. The Karnataka border is a saga of abuse of ministerial office and complete collusion of
the State Administration in the illegal mining activities. The present Revenue and Tourism Minister of Karnataka entered
into the business of chit fund and real estate and was near bankrupt in the year 2003; and the RBI had cancelled their
licence. It is then, with the help of the former Chief Minister of Andhra Pradesh — I am sorry to say that he is no more now
— on learning that there is no mining lease legally available in Karnataka, they started...(Interruptions)

SHRI ANANTHA VENKATARAMI REDDY (ANANTAPUR): At that time you were there in the Government along with the
BJP. What were you doing?...(Interruptions)



SHRI H.D. DEVEGOWDA : I know. I would tell you...(Interruptions)
MR. CHAIRMAN : Hon. Member, please take your seat.
...(Interruptions)
MR. CHAIRMAN: No comments, please.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri Devegowdaji.
(Interruptions) G€;'»

MR. CHAIRMAN: It is not going on record. Only what Shri Devegowdaiji is speaking is going on record. Please take your
seats.

...(Interruptions)
MR. CHAIRMAN: Hon. Members, please take your seats.
...(Interruptions)

SHRI H.D. DEVEGOWDA : Sir, they started acquiring mining leases in the neighbouring State of Andhra Pradesh by getting
into a questionable deal. They were able to get mining leases awarded in favour of their companies. I would quote those
companies now where they are actually the partners. I would bring all those things.

They got mining leases awarded in favour of the companies, in a blatant act of favourtism and violation of the law and
against which several cases were filed by aggrieved parties but to no avail as the State Government of Andhra Pradesh
solidly stood behind them due to political clout they enjoyed.

Now, who has referred it to the CBI? It is the Andhra Pradesh Government. It is not me. Where, when, whya€”all those
things are not concerned.a€} (Interruptions)

MR. CHAIRMAN: Please take your seats. No interruption please.

...(Interruptions)
MR. CHAIRMAN: Please take your seats.

SHRI H.D. DEVEGOWDA: I welcome it. They have awarded mines solely on the representation that they have a capital to
put up a steel plant and carry out a value addition, and only excess quantities they will export, whereas not a single gram
of iron ore till date has been used for any value addition by the two Bellary Ministers, and every single gram of iron ore has
been exported to China and other countries.

Sir, it is an open cast mining, and the transportation cost is hardly Rs.300 per tonne, there is staggering profit of round
about Rs.5,000 on every tonne made on the export carried out from the mines awarded in the name of value
addition....(Interruptions)

Sir, I had made an extempore speech in the very same House as the Prime Minister. It is because the time is short.
Otherwise, I know I can quote several instances. When the JD(S) Government came in power in the State of Karnataka,
the administration took a quick decision on illegal mining activities and illegal transportation of ore going on in Karnataka.

Sir, hitherto my senior leader, Ananth Kumar Ji was telling about Mr. Kumaraswamy that he has allowed all these things.
Yes, I said there is no need to debate on this issue now. I will take up that issue. This is Mr. Kumaraswamy's Forest
Minister writing to Mr. Kumaraswamy on 6.3.2006. ...(Interruptions) Please hear me.

MR. CHAIRMAN: What is this? He is a senior Member. Please do not interrupt like this.

SHRI H.D. DEVEGOWDA : I know it. I would not have raised this. Since he has said, he has taken that issue, I am saying
this. The hon. Leader is sitting here. I do not want to take the names of anybody. That is why, I was very cautious. When
he has taken that, I told Mr. Kumaraswamy to keep quiet. Let him have his say. I am here to answer. When was the

Government formed? What do they speak? I do not know. I had answered to all your points when Mr. Somnath Chatterjee
presided here. That might have been my last speech in the previous Lok Sabha, Fourteenth Lok Sabha.



Ananth Kumar Ji, you have got vast experience. I did not want to speak when you had on the floor. Mr. Kumaraswamy, the

ex-Chief Minister on 21.7.2006 had written a letter covering all the aspects, that is, the Planning Commission has
constituted a high level Committee to review the National Mineral Policy and recommended amendments to the Mines and
Mineral Development Regulation Act, 1957. He has written everything, value addition vis-a-vis export and reserving areas
for State exploitation because you know one of the State-owned organizations in Chikmagalur area allotted Kudremukh. Sir,
that is a big issue. I do not want to discuss it now. Who was responsible? He knows it and I know it.

Then, the Central Government is to exercise powers of the State Government in case of delays....(Interruptions)
That is why, I do not want to take the names....(Interruptions) Then, there is monopoly for a few over large areas.

Sir, he has written about the actions, exports and details on captive mining - all these things in detail to the hon. Prime
Minister on 21.7.2006. ...(Interruptions) 1 will come to the MoU issue if the land issue was taken for discussion today
morning. I would have said on the MoU was signed and how things are going on in Karnataka. I would have proved in this
august House these things. ...(Interruptions)

When you have given all these things, did I make any complaint? Fortunately, Shri Kumaraswamy is here. ...( Interruptions)
How much money has been spent in that constituency not only by this group but the other group? It is about Rs. 30,000
crore. That is not the issue now.

Who is Anjaneya, the co-accused? Who is the co-accused? Shri Sadananda Gowda is sitting here. ...(Interruptions) Shri
Anjaneya is a co-accused when Sunkulamma Devi temple was demolished. The FIR is in my hands. This temple of
Sunkulamma Devi was built about 400 years ago. For the benefit of this august House I am just going to show the actual
document. ...(Interruptions) Please hear me. They want to build Ram Temple. But here, this temple was constructed by the
tribal people. ...(Interruptions)

MR. CHAIRMAN : Please take your seats.

SHRI H.D. DEVEGOWDA : I will produce all the pictures. These are not taken by me. They are of the Committee which has
been constituted which has taken these pictures. These are the steps to go to the temple. The British Survey Report of
1896 is in my hands. It was published then. This is the puja place where the deity is there. All these things are not my
creation. It is not my creation. ...(Interruptions) The Affidavit filed by the Bellary brothers is here. ...(Interruptions)

MR. CHAIRMAN : Hon. Members, you cannot behave like this. He is a senior Member. Please listen to him. Sir, you please
continue.

...(Interruptions)

SHRI H.D. DEVEGOWDA: I only want to ask the hon. Minister one thing. Today you have constituted a Commission of
Inquiry to go into these matters. Is it to pre-empt our discussion. Why was it done? I will tell you.

THE MINISTER OF MINES AND MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K. HANDIQUE): Mr.
Chairman, Sir, it has nothing to do with this. ...(Interruptions)

MR. CHAIRMAN : He is coming to that. Please listen.

SHRI H.D. DEVEGOWDA : Sir, I am asking you. When I wanted to raise this issue in the previous Session your goodself was
in the hospital.

SHRI B.K. HANDIQUE : I was ill.

SHRI H.D. DEVEGOWDA : I am not going to say any motive. You were in the hospital. Today, separately the Government of
Andhra Pradesh has agreed to an inquiry in an inter-disciplinary team under this Central Bureau of Investigation to go into
the irregularities in mining operations. This is the reply that you have sent to me. Under that discussion under Rule 193 you
have sent this reply to me.

In that reply, it is stated :

"The State Lokayukta submitted his Report to State Government in December, 2008. The State Government
has submitted a compliance report covering all aspects included in the hon. Lokayukta's Report to the hon.
Lokayukta on 9.7.2009. Action Taken Report is at Annexure I. The matter is followed up with the State
Government."



It is your own reply.

Sir, I would just like to ask your goodself one thing. Because the provocative stance is taken by the Central Government on
the issue, there has been a visible action on the ground against illegal mining during the year 2009. The State Government
detected 41,578 cases of illegal mining of minor and major minerals out of which it lodged 989 FIRs and 5,016 court cases.
Shri Ananth Kumar, I am giving credit to Karnataka Government of BJP. The State Government further collected Rs. 7,256

lakh as fine from the illegal miners. The State Government also suspended 4,809 mines and cancelled 38 leases. This
Action Taken Report is given by the hon. Chief Minister of Karnataka.

The Special Task Force conducted a second round of inspection from 17.4.10 to 27.4.10. They inspected 67 mines
and found a series of violations in 18 mines, which were suspended. ...(Interruptions) The Government is doing a very good
job. The State Government was advised to include the representatives of the Railways, the Ports and the Customs in the
State Empowered Coordination Committee, being equal stakeholders in curbing illegal mining. May I ask you, Sir, whether
any representative from the Railways, the Ports and the Customs has been included in that so-called Empowered
Coordination Committee, which your goodself has suggested? Had that been the case, I would not have opened my mouth.
Why? There are five ports. I would mention just few ports — Kakinada Port, Vizag Port and Krishnapatnam Port.

Who is the exporter? It is OMC, OMC and OMC. ...(Interruptions) The Sports Minister has already said that if you
want to take documents, you can get them under the Right to Information Act. ...(Interruptions) You have got that right.
...(Interruptions)

off IIc omBsIarst g3l & 3] Yool B waL.dl. I3 &) us Al 3ireg] YS9l JRPR Pl AdIeT J)...(GET)

SHRI H.D. DEVEGOWDA : It is not related to Andhra Pradesh Government; it is related to Karnataka Government alone.
What is the export? What exactly was loaded on to the vessel, to the ship? What was the load and what was actually
transferred? What is the mode of transportation? It was the railway rakes.

How many times rakes were passing through from Bellary to Kakinada, Vizag or Krishnapattinam and what exactly were the
railway rakes filled up with? Is it a one- time movement, two times, or ten times? What has been loaded into the vessel at
the port is a matter ...(Interruptions)

MR. CHAIRMAN : He is not yielding. Please take your seat.

SHRI H.D. DEVEGOWDA : Sir, the hon. Member has quoted the Lokayukta. There were more than 4,000 lorries — the
Lokayukata Report is there (first report) — and there were nine check-posts, but nowhere, the Lokayukta says, was there
anybody to check them. The permits were fabricated. They were duplicated — the seal and everything else.

Sir, some of my friends are not responsible, I know, but internally, they are feeling bad. It pricks one's conscience because
it is national wealth. It is not my wealth, it is not your wealth, but it is the nation's wealth. You said that the mines should
be nationalized. I wholeheartedly accept it.

MR.CHAIRMAN: Devegowdaiji, the Chair does not want to interrupt you. How much more time do you want?

SHRI H.D. DEVEGOWDA : I agree with you, Sir. Recently, the Global Investors Meet was held in Karnataka. I can give you
the book that has been circulated to all of us. The highest bidder for a steel plant — the lady is not here — is the wife of one
of the Ministers. She was the highest bidder, not even Mittal.

If somebody is going to be rich, why should it not be a Karnataka man? If that money has been earned legally, I shall
garland him. We can all collectively felicitate him. I have no problem; I have no hesitation.

I have got highest respect to the Leader of the Opposition.

Sir, why am I telling all this? When we were in Janata Party, I was the only one person who has appeared before the
Lokayukta. What has been acted upon in the Karnataka Government? After the first Lokayukta Bill was passed and the
present Sikkim Governor was appointed as the Lokayukta, he was the top person, I appeared before him. I bow my head to
the law of the land. The only Minister who appeared before the Lokayukta is Devegowda. I have not questioned anybody.
Your goodself was one of the General Secretaries of the Janata Party. I do not want to say anything more.

I will tell you what the problem in Karnataka today is. There is a political power struggle and naturally that struggle has to
be sorted out by the top leaders. I do not find any fault with it. During the power struggle, at that time, some of the officers



who have been transferred by the Chief Minister in one month, which was a courageous decision, came back afterwards
and things are going on as they were earlier; as it is, things are going on.

I would like to tell you, Sir, the total quantum of loss to the States and the Centre is to the tune of Rs.5000 crore. It goes
on vessel from 'x' port to 'y' port of a different country. For the same cargo they give one more invoice and they move it to
another country. In that country the same thing is done and then it goes to China where they sell it at say 150 dollars
something which got 10 to 15 dollars in India. Who is to enquire into all these things? Can this Commission of Inquiry do it?

Manmohan Singhji is one of the honest Prime Ministers. Finance Minister is a person who is working hard to solve all the
conflicts inside the House and take the House forward. I am watching. I have no regret for this. He is struggling today. Is it
possible? Please tell me. Kumaraswamy has constituted the same Commission of Inquiry which was refused by all of us.
What is it you have said? "In exercise of the powers conferred by Section 3 of the Commission of Inquiry Act, 1952 (Central
Act 16 of 1952) the Government of India today constituted a Commission of Inquiry." This was done by Kumaraswamy
himself.

Former Chief Justice of a State High Court, he worked in two States, the Bhat Commission, there is nothing to hide. It is an
open document. All those people tried to heckle down Kumaraswamy for Rs.150 crore corruption charges. Our leader has
come.

MR. CHAIRMAN : Yes, Devegowdaji, please try to conclude now.

SHRI H.D. DEVEGOWDA : Sir, I normally never try to consume the time of the House.
MR. CHAIRMAN: How much time do you want?

SHRI H.D. DEVEGOWDA : I will close in another ten minutes.

Your good self have tried your best to see that the party issue is solved. I honestly compliment. Today by this notification
what the Government of India wants to do is, the same Commission of Inquiry was constituted by Kumaraswamy and
nobody who has made charges on the floor of the House and against the Chief Minister, against the Forest Minister, against
the Home Minister. And hon. Leader of the Opposition came and told them to withdraw that case. I have got all the papers.
It is a piece of advice. It is up to them. I do not want to question their fighting nature. They came to the Supreme Court
and filed a petition asking the matter to be referred to the CBL. ...(Interruptions) Now, what has happened in the Supreme
Court? They have quietly withdrawn, and the Supreme Court said, "If you want, you go and fight in Karnataka High Court."
We have no problem.

The issue today is about the Commission of Inquiry. Commission of Inquiry is not an answer for nearly more than Rs.5,000
to Rs.6,000 crore has been looted. What has been looted is not an answer. A Joint Parliamentary Committee should be
constituted to enquire into this affair. It is not anybody who has indulged in this. It is some people - whether it is from
JD(S), BIP or the Congress — I am not bothered. I am not at all worried on that. There is a talk of nationalisation. But for
what? Again, where are they going to invest Rs.50,000 crore? The whole iron ore is going to be nationalised and
demarcated to this company, with which they are capable enough to build a steel plant today. It is not Mr. Mittal who has
quoted like that nor any other person who has quoted like that.

I would only request the hon. Prime Minister to discuss this matter in the Cabinet. Hon. Prime Minister was here.
This Commission of Inquiry is a useless eyewash. This country's wealth, national wealth, is going to be looted by a few
individuals.

With these words, I would like to conclude.

MR. CHAIRMAN : For the information of the hon. Members, we have exceeded the time allotted for this discussion.
...(Interruptions)

MR. CHAIRMAN: We will take up Zero Hour.
...(Interruptions)

MR. CHAIRMAN: You are not allowed to speak. You please take your seat. This is not going on record.

(Interruptions) 3€}*



MR. CHAIRMAN: Hon. Members, please do not try to speak without the consent of the Chair.
Now, I call Shri Shailendra Kumar.
All other Speakers, please take five minutes. We have to take "Zero Hour' also after the conclusion of this discussion.

...(Interruptions)

oft diciog PAR (Blomdl): srclofl AT I1BIG, 3Muot JoI b fAfdroot AR 3 31der Wotol B a2 3 of WIST IR 32 off ydls uisI gRI
forer 193 & sieka 3oRi o1 Tl U= 13! dicTol I R &1, 33D fRI i 3T MRt g

MR. CHAIRMAN: Since there are many speakers, those who want to lay the speeches on the Table, they may do so.
...(Interruptions)

MR. CHAIRMAN: Shri Kumaraswamy ji, you are not allowed. I have allowed a Member. I have given time to a Member. A
Member is on his legs. He is speaking. Please understand that a Member is speaking. Please do not interrupt.

...(Interruptions)

off Siciog AR : AUlT Sit, Aforel eRIE: DI AWRBD FU A YPII of Sl IUBR Yol o=l &, Iof WR el SoraBrl @I Al PR J) 3t U
Sor 3 28055 arder aotel & AP DIl A AR &) Soldl 3AfeI Aarayul JoR Brore 3, 301 AwIcll &b Jwn 2496 2 sz 2006 A 2010 ao
39667.91 erra FuR Seiell aicl fopanr srm; 4179 ewansaIr ol 6t o1 3l v oIRd 42 8SIR 778 disel Sted bl SRI | I3 IR Wforsll b
R et wieT Bl & ciftpol PR Y $9I & HAWICI 3 ST SIRI dl 35T 2ASRA Pl S[dATol WfoTSll & PRUI g3l 3| PR Wforsl & PrRIid w
3700 3w yfer cot & BArd A a2 TPIRN SR Al Pog, AXDR 3R AR DR DI d5d TSI BRIGT 8l ADAT 3| S8l ad Zforst it fafore=r
siftiforee, 1957 bt ara 3, 33 U= A1 eI W <l g8 3 cifpot 3l i forwe 193 & sidela <mue @t at &6t 3

W Pog 3R IS IXDR cloll Dl BEdcRl 3, AP e Sloll BEder 3| sRdR Jel RRI of 316 AcHART Prica sifda fioer 3, BrRwr 106 Wit @1
fordlgtur fdoerr & 3z 60 el 3 Yeiclol €6 31l &) Aloloiial Al Jicft Sif Pl 3reAsIAr 9 3rder Aolol el AIE DI UD Gel S B3I 8| ASI UL A AGIGARI
AL of Dolicd 32 3MeY YS9l Dt A 53, 3 3 W 3¢t 3 o3l Sioll aga,

#BIGA, A 3MUDI A6l 3ol IR YS9l 32 sf¥mun & i 3 Aol oIt i dlIe] & 3 DI Sl 31del Wolol BIAl &, IAD! AW MDA DIl ARSI,
cIRdl SaeR el A dIel Sl 3, ORI 1R IS AD-AD ol 3, 32 dgd TSI A DI o[ DAl 3l W 3| AR IR Yool 3 TRID2 &I AR dl
BeiiyR, goIr o Sl vaifsat &, Sit sar Yol Aeuct 6t eRis: off, Sit wiiaeur o) =i e gu off, 368 U3 a3l 3 aice fipan orN 3) =6
Sira T fawer 3 3lie st St wrft Sireft arfay, ... (=aerer)

oft orr1 Riz disrer (aRfl): s 3@ So1h SwEIToL 3 31 3| MUt AP 3 Folel At Blot 7. .. (aeier)

MR. CHAIRMAN : Please do not interrupt. Let him speak. We have no time for that.

oft 9iclog AR & GBI A IA UL DI 3L FU I Xolol 3l 3| A UGN [ PogI dol vd Wil Fieft suchl S B2l (aeet) 6 fpax
YR A A ucer oK1 & 3R dal iR A BA ol ... (aaurel) Gt a1 A b AT oISt A Sil dicy DT Wolol BT 3, I3 &S UdITol U2 Mool B
PRUI A SBilel e 38t &) Dafl-pafl As 33 Tge SIPsIR Sell & b a1 yopfel o Arer fopt A @1 Racrars @2 38 8| I8 fiar @l fawr &) &

SIc] AR, Adolol AMBR IRICE, do6ll P ol U2 3Idel A 9l RACIA &) IRDR D URT DIs TAT o1dl Sif 281 8| Yfel ¢ &SIk Al Uogs Al JUA
®I arder It 81 2t &) U o1 Bl AK ofdl, B IR YS9 3 A &l @ ... (=aquret)

oft grr Ris dlaret : #1816, $o1b Sl 3 150 ©s FURI P =116l F31 oI ... (aeel)

ot diclog BAR : ABIGY, A= AG 3 b AR HeIRPI Ris AGa Sit DI AR o, dIe] Ugl, Iotel Ugl, oIId I Ugl, ADcll Udsol DI Ugl S
Sl Fcells, &G, foriie oilsl &, A8 Ioldbl Yociofl ¢ell oI, As 368 [l SRII oIl PR 3T IAD AUl gD G ST dl U 3R YS9l 3 A ey,
XToTol HIftbel Afp &) 215 Siid @I fawer 2 iz sadhl Siia el SIRY ... (Ko

oft it Riz diarol & ...(xqee) scrdr. .. (RMaerer) uf¥arR & cliel A2 ugl b Mt 2, ...(aemer)

MR. CHAIRMAN: You cannot speak like this. The Member is not yielding. Please sit down.

of diciog PAR & 3ISI $A Aolol B DRUI BARI dol 8ie] A2 3 & 3R BAR Sivlelt Sfia-Stoqall B 3IARI, AR A &l 8 &) SHRI UL
SRIARI 3l 8l 3 6 Tad TSI A 3| YDl b e St BSTIS 3l W 8, A ST DI AW 3

#BIGA, J 3R Dol dlgoll [ S 3R YGor bt ard 3l & dl &R Al AFHAISK AGRKIL Dl Ul o8l Tl Blel & b I S &l S 3
ARAfIDAl DI PIS fdur oidl Ader &) el PR el dxdl SR dl ¢ 3R ygor 3 urer e urb & ol W &SIkl Ust &I des 83



3)...(camel) 3R YAaRuT Pl I5A TSI S[DAGT g3 3| A Sfia-Slodall & AR, forart s U gu 3 @ agen & st sia Bl
arfde)...(=@erer) AT PIE of $A U2 IADRIGT dol Bd WGV AGIer ot ¢t ailfed st fsen & 5 a8 fpardl usfiorer U= gan 3, A6 i 1
farwrr 3

& 3R Pooll Aol fob ADT gt RIp A S BrRt IR 26 uRic Fotal DufoRIl B AT Sof bl I A8t U= el 3\t ) 3 amgen b it
Jermofter forarft 3, TRIp: St B snfgartt 3, Sl dsl A SIS 3T 3, fSTeId! JMel Yol &er o1, @ 3 B oo sft 25 uRic BGRIGT firey
YIDIed AFUGT TR AADI DR 3, IS o1a! fp... *Bl AT PIS IS AR 3l, BAcT 366 BRIGI 8| PR SARI YDI of ddi YIDierd AeUcI Sf 8 dl
33 W Asft SIEI¥PT BT el FU A PR Sloll a1y A sodl Al B ATel U6t 1A AT BIAT §) 36! IS dicTol DI A =1, AP fore
& U] oRIAIG Sl &)

MR. CHAIRMAN: We will take 'Zero Hour' also. But please wait for some more time.

*SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): It is of grave concern that illegal mining is gradually growing up all over
the country. On December 7, 2009 the minister of Mines himself admitted in Rajya Sabha that instances of illegal mining of
minerals have come into the notice of the Government in various parts of the country. As per Government report during the
year 2009 the state government have detected 58294 cases of illegal mining of major/minor minerals involving an area of
8267,469 Hec; 1409 FIR(s) have been lodged, 7306 numbers of court cases have been filed, out of which 5759 cases have
been decided and a total of Rs. 105.06 crores has been collected as fine. This is just a very small part of the huge amount
with regard to illegal mining.

There is central coordination-cum-empowered committee to discuss various issue related to the mining sector including
illegal mining and measures to prevent, detect and control it. What is it? As per the information received, 10 State
Governments including A.P, Chattisgarh, Orissa, Karnataka & West Bengal have also set up state level coordination-cum-
empowered committee.

India Bureau of Mines has constituted Special Task Force for conducting inspection. It conducted ony two rounds of
inspections in about 173 mines in 5 States of Karnataka, A.P, Orissa, Gujarat & Chattisgarh and found various violations in
78 mines and suspended operations there. But in spite of that, illegal mining is growing up.

As a result of such illegal mining Government is loosing crores of rupees. According to a Senior Government officer the
central government suffers an annual loss of Rs.1800 crores annually on account of illegal coal mining by thousands of coal
mafia that operate in the country. In cases of illegal iron ore mining Karnataka Government has detected 3027 cases which
involves seizure of 3.05 lakh metric tones of ore/minerals. Lokayukta N. Santosh Hegde of Karnataka said that at least 47
lakh tonnes of iron ore was transported illegally during the

* Speech was laid on the Table

year 2007-08 from Karnataka. Opposition leader of Karnataka Assembly claims that out of the total iron ore exported, 70%
is done without valid permit. It causes huge losses of government exchequer amounting to cores of rupees. The so called
Bellary Scan is worth mentioning here.

The Rajasthan Government is under the scanner of the Ministry of Environment and Forest for its inability to control illegal
mining in the Aravali Hills despite a Supreme Court order to this effect. According to a recent report of the Director of Mines
52 mines continue to function in the Aravali Hills despite a April 2005 Supreme Court order restricting mining in the area.

Extortion by Maoist from various quarters including the mining sector might be contributing to their funding. The survey



report of second administrative reforms commission recommended setting up of special anti-extortion and anti-money
laundering cell. The central government in consultation with the state government should come forward to prevent any
nexus between naxalite extremists and forest contractors, transporters and illegal mining operators. Even it is seen that
money from illegal mining has been spent in election for wining a candidate. This is particularly seen in recent Karnataka
and A.PAssembly election Such things must be stopped. If needed election code of conduct should also be changed to
prevent use of such illegal money for election. The role of the Central Industrial Security Force should also be relooked. In
some cases it is seen that Central Government security personnel are helping the operators engaged in such illegal mining
for lump sum money.

Illegal mining is also causing environment pollution severely. The mining activities is covered under Provision of
Environment (Protection) Act, 1986. It is also regulated under the Provision of the Air (Prevention and Control of Pollution)
Act, 1981 and the Water (Prevention and control of pollution) Act 1974 but there is clear violation of such acts in case of
illegal mining causing serious health hazards. Worst affected of such illegal mining are the tribals people.

The Central Government now tells that it is going to amend the Mines & Minerals (Development & Regulation) Act, 1957 to
empower the State Government to take action against illegal mining. But the Union Government can not shirk its
responsibility. What the Central Government is proposing in Mining & Minerals (Development & Regulation) Bill, 2008 is to
give coal block to private sectors. It will certainly hamper the national interest and in speculative market it will encourage
illegal mining.

Hence I demand that Central Government should take the main responsibility of curbing the illegal mining. It must not give
the coal block or mineral resources to private sectors, who are more concerned with profit rather than national interest. So
the Central Government to change its policy on mining and should not allowing private companies to loot the resources and
export them. The Central Government is, in fact also encouraging the multi nationals to operate in this field. It will be highly
detrimental to our national interest.

In cases where illegal mining activities are established, those mines should be nationalized. The Central Government must
stop export of iron ore till a review is conducted of the current mining and minerals policy. I demand that recently happened
illegal mining activities and illegal export of iron ore form Karnataka be handed over to the CBI for investigation. The
government should initiate probe by CBI and published a paper to show how many politicians or man of high profile are
associated directly or indirectly with such illegal mining activities. At the same time the Central Government should frame
out a mechanism in consultation with the State Government to stop such illegal mining activities by strengthening the
coordination-cum-empowered committee.

*SHRI D.V. SADANANDA GOWDA (UDUPI-CHIKMAGALUR): This issue of illegal mining across the country is one of the
important subject and needs to be discussed in detail and a solution has to be found immediately. Certainly the negative
impact of mining on environment is beyond one's imagination. the nefarious activities of mining mafia across the country is
damaging the country's wealth and environment and nearly 1.65 lakh hectares of forest land are looted by mafia activities,
by the corporate-political groups are indeed disturbing.

The experts have warned that if we allow the mining activities to continue at the present rate, it will create large scale
migration of the people and create ecological imbalance. Most of the mining area are locality of livelihood of Tribal people
and they need to be displaced and in turn they may join hands with outfits like Naxalities, Maoists etc. This fact has to be
seriously considered while arriving at certain decisions with regard to illegal mining.

As per the reports that appeared in news papers nearly 15,000 illegal mines are functioning across the country whereas the
official licensed owners are only 8700. This shows to what extent the illegal mining activities are going on in the country.
This is done by the Government in collusion with the illegal mining mafia for the past 25 to 30 years. Mining has resulted in
destruction of forests, water resources and poses great threat to human habitats. It is well known that mining has never
been eco-friendly, rather the toxic byproducts of mining creates pollution and acute health problems.

You might have read in newspapers that since last two months the whole Karnataka is with the issue of "Illegal Mining".
Karnataka has got richest and largest quantities of Iron ore in the country and it accounts for 74% Magnetite and 11%
Hematite ore. Since 2003-04 to 2009-10, the permitted mining has gone up from 25.25 lakh tons to 60.71 lakh tons
whereas the iron ore export has gone from 45.76 lakh tons to 131.99 lakh tons. This show that during this period so much
illegal mining has been done and exported by Karnataka.

Now the question is who is responsible for this large scale illegal mining and certainly without hesitation, we can say that it



has been done in collusion with the mining mafia at the blessings of the then Governments i.e. Cong (I) & JD(S). Now, the
Cong(I) people in Karnataka, as they are fish out of water, taking up this issue and are on the streets for the faults of their
own.

I would like to bring it to the notice of the Government that the then ruling government in Karnataka i.e. Cong(I) and JD(S)
cooperated for looting the iron ore of the State taking farms from private companies and persons. Not even a single mining
was given to the value added productions or governmental undertaking in Karnataka. VISL and Kudremukh are the
government undertakings and Zindal & Mukund two private companies who manufacture iron and steel are not given a
single inch of mining land and only private parties are given why? They have to answer. This show the collusion of mining
mafia with the Cong(I) & JD(S) in Karnataka.

Now, the present BJP government led by Yeddyurappaji has decided to ban the export of iron ore and only mining should be
done for value added productions thereby lakhs of employment will be created and unemployed youths will get job. The
mining will remain for several years and automatically the value of iron & steel in India market will come down.

Hence, a mining policy by the Centre is the need of the hour. The illegal mining should be completely stopped and the
mining export should be completely stopped and the mining mafia should be punished thereby the wealth of the country can
be saved.

*SHRI PRALHAD JOSHI (DHARWAD): Mines and Mineral resources in our country are major natural resources, the
extraction of which has been center of focus leading to socio-political unrest there days.

Going by the contribution of these mining activities and mines industries contribution to GDP of the nation, it is very
meager. Just 2% is its contribution to the GDP. But it is an admitted fact that the kind of socio-political unrest it has bred
and breeding till now is enormous.

An organization, Centre for Science and Environment (CSE) made a thorough study on this subject, it has gone into deep
study on the issue of mining in different states of the country. The report presented a horrifying picture of the devastation
brought about by legal and illegal mining in the country. It has pointed out that in the first four and half decades of the
independence, mining had displaced about two and half crore people and that not even 25% of them had been relocated
and rehabilitated.

The report disclosed another strange fact. It calculated that for every one percent mining sectors contribution to the
country's GDP the activity displaced three to four times more people than all development projects put together. The report
also stated that increase in mining activity in recent years had led to an increase in the diversion of forest land.

1.64 lakh Hectare Forest land diversion: It is quite disheartening to note that an estimated 1.64 lakhs hectares of
forest land has already been diverted for mining in the country Iron ore mining in India used upto 77 million tones of water
in 2005-06 which is enough to meet the daily water needs of more than three million people. Mining of major minerals
generated about 1.84 billion tones of waste in 2006, most of which has not been disposed of properly.

Coal is the main culprit : Every tonne of coal extracted generates three to four tones of waste. The report also points
out that air and water pollution is also on the rise in the mining hotspot.

According to Sanjay Basu Mulick of the Ranchi based Bindrai Institute of Research Study and Action (BIRSA) and the
Jharkhand Mines Area Coordination Committee (JMACC), the spread of Maoist extremism in many parts of the country is
the result of this large-scale ravaging of natural resources. This plunder is leading to growing conflicts in India's mining
zones and informal estimates are that nearly 60 percent of the country's mineral-rich districts are under the influence of
Maoist activity, he says.

Mineral resources are non-reproducible and therefore, the duration for which they can be exploited is limited and the
return from mining dwindle as the best quality ores and the most accessible strains are exhausted.

The difficulty is that in most cases, mining, which requires-"extracting" the resource, is destructive of the
environment in which it occurs. Large swatch of land has to be excavated. If the area has forests, they have to be cleared.



If it is inhabited, the local population has to be relocated and rehabilitated. If water is required for mining purposes, local
water sources must be drained. And if the process of mining releases toxic material, ecological and human damage through
pollution of various kinds will occur unless efforts are made to collect those materials and put them to use or they are
disposed of safely.

It is nobody's case that no mining should occur. The case is clearly for restricting the extent of mining, keeping in mind the
common good and taking into account immediate and long-term costs and returns. In fact, almost everybody swears by
certain principles.

Ecological sensitive areas should not be mined. Deforestation should be kept to a minimum. Compensation, relocation and
rehabilitation must be organized in ways that are fair. And pollution should be minimal after abatement.

It is at the backdrop of this scenario the UPA Government at last realized and sooner or later it has decided to bring a new
law on Mines and Minerals activities. It has at last realized that Indian Mining Sector requires some cleaning up and course
correction. The result is M.M.D.R., Bill-2010 (Mines and Minerals Development and Regulation Bill). According to one
source of information, there are about 2496 illegal minings for major minerals and a whopping 28055 illegal mines for minor
minerals. This being the case still the coal and mines ministers seek fewer regulations in order to boost the economy over
the next ten years.

But, the Forest Ministry rightly points out that in the zeal of achieving economic goals, the deforestation is not justified. It
has reservations against extensive coal minings sacrificing prime forests. This is the reason why MoEF, wants to impose
stringent regulations on coal mines blocks and its allotments. In this connection, it has brought in the concept of 'go and no
go zones' where the minings to be monitored. This resulted in stiff resistance by Coal Ministry. This has led to furore within
UPA Govt., and the companies that seek benefits from minings in no go zones. MoEF has been under severe criticism which
is highly deplorable. According to me the Forest Minister is reported to have stood his ground against the other Ministers
initially he seems increasingly pushed to a corner following PMO intervention. But MoEF reportedly said it is only trying to
balance conservation and development. Responding to the concerns of Ministry of Mines and Coal, it is ironical that PMO
has to pressurize MoEF to loosen its knot.

Following this, it is reported that responding the concerns of Mines and Coal Ministries, Principal Secretary to PM,,
has written to MoEF saying the PMO does not agree with the definition of no go areas. In a subsequent meeting called by
PMO, the Coal Minister asked MoEF to allow mining in another 30% areas. Its argument was that 'No-go-areas' could be a
breeding ground for naxalism. If this is the face, the PM owes an explanation.

Why, I am raising these all points is to convey my apprehension. If this is the conflicting reality, how can we expect good
from this new law on minings?

According to me this proposed law should ensure three important aspects.

1)  Illegal mining

2)  Preservation of forest and environment

3)  Export of ores and value added production indigenously.

The objective of this law to achieve the above aspects broadly. The PMO should realize that it is not the absence of mining
in forest areas that breeds Naxalism in the country, indiscriminate and exploitative mining wins supports of Naxalities in tribal

areas. At present, an estimated 1.64 lakhs hectares of forest lands has been diverted for mining.

If the purpose of this new law is aimed at setting three things right, it is a progressive piece of legislation.
Otherwise, it will prove to be an exercise encouraging and promoting investors and corporates at the cost of forest,
people, water and other natural resources for future generation.
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MR. CHAIRMAN : It is not going on record. Only Dr. Bali Ram's submission would go on record. When you were speaking, I did
not allow him.
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MR. CHAIRMAN: Please do not disturb. Let him speak. What you are saying is not going on record. Why are you wasting your
time? You are a leader. Please do not disturb.
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MR. CHAIRMAN: Why are you disturbing the House like this? Nothing other than Dr. Bali Ram is going on record. You are wasting
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DR. KAKOLI GHOSH DASTIDAR (BARASAT): Sir we see today how hon. Members from different political parties are
showing their concern over this very important subject of illegal mining being discussed under Rule 193 in the House. So
much so, an hon. Member from the State of West Bengal referred to our former late Prime Minister Indira Gandhi when he
said that mining should also be nationalized as banks were nationalized by her. I just wanted to remind him that when she
had nationalized the banks, they called her a witch. That, of course, is besides the point. It is good at least that it is better
late than never, they have realized what the then Government or the Congress Party has done for the country.

Sir, I just wanted to bring to the notice of the House through you the fact that by illegal mining who suffer the most are the
poor people living in the fringes of the society. The poor people who are living in the fringes have to suffer because they
cannot manage two square meals a day; they are not getting health benefits. They cannot send their children to school. A
little child, when he or she is sick, it is at that point of time that the father has to enter these illegal mining areas, known
as the khadans without any safety measure. He does not have a safety helmet; he does not have lights. All he has is a bird
in a cage. If the bird dies on entering the khadan, then that gives him an indication that the oxygen in the area is too low to
survive. Many times we have come across news that these poor people living in the fringes have lost their lives while
attempting to enter these khadans. But they are being forced to do so because these poor people are not able to run their
families. They do not have any work. Who is making them do such things? The mafias, the musclemen are the people who
are forcing them to do such things.

Many hon. Members have been referring to illegal mining in different parts of the country, I would like to refer to my State
of West Bengal, particularly of Asansol sub-Division in the district of Burdwan. It is so rampant in the area that the national



highway running through these areas are in such a precarious state that any day a big calamity can take place there. The
roads might collapse because there is no governance in the State of West Bengal. We know that in areas where mining
takes place, those areas would have to be filled with sand and water to take proper precaution so that the roads do not
cave in. The areas like Jamuria, Hirapur, Raniganj in the Asansol Sub-Division of West Bengal is totally controlled by the
mafias backed by the ruling CPI(M) over there. They allow these mafias to lift coal in thousands of tonnes by sending these
poor people living in the fringes of the society. They are made to work throughout the day and night, particularly during the
night to cut coal illegally and then such persons have to carry them on a bicycle for 30 to 40 kilometers to sell it to the
mafias at the rate of Rs. 65 to Rs. 70 per sack to get medicines for their children at home.

The Government turns a blind eye. Moreover, the Government gets monetary support from the coal mafias who use the
services of these poor people not only to earn money but also during elections to buy illegal weapons to rig the booths .This
is the state of affairs in the State of West Bengal. So, I wish to raise this issue in this august House through you, Sir. This
illegal digging must stop. The people living in the areas of Asansol are so scared that any day, a big disaster might take
place due to caving in and we are getting some spontaneous fires due to methane gas that comes out in these areas owing
to unscientific illegal procedure of digging. So, I also subscribe to the sentiment of the House that this should be brought
under direct surveillance of the Central Government and it should be given to the CBI to judge and find out and investigate
how the State of West Bengal is supporting the coal mafias in Asansol sub-division so that the people living there can live in
safety henceforth.

SHRI ADHI SANKAR (KALLAKURICHI): Mr. Chairman Sir, I thank you for giving me an opportunity to speak on the situatio n
arising out of illegal mining in several parts of the country.

We have always been talking about a comprehensive mineral policy but no such move is in sight. That is why, we
find exploitation of vast natural resources going on unabated. Our Constitution provides that Parliament can positively act
to overcome this issue.

Mining takes place mostly in hilly terrains and forest areas. This results in deforestation. Natural surrounding is disrupted.
The poor tribals in those areas are affected. The mining activity changes the demographic conditions. Livelihood of people
is affected. Labour class becomes bonded-labour in unfriendly mining conditions. Mining affects ecology. It also causes
environmental pollution.

When it comes to illegal mining, unlawful elements play a major role. Certain law enforcing authorities join hands
with greedy people. This causes social and economic problems. It is echoed in politics also. This is what we witness in
Karnataka, Andhra Pradesh, Orissa, Jharkhand, Chhattisgarh and Rajasthan.

If we take the map of India showing the natural resources along with a map showing the naxal infested areas, we find that
both are more or less inter-related. Mining licences are given by the States. It calls for land allotment and leasing by the
States. The local population must be taken into consideration. But what happens in reality is different. The needs of the
local people are ignored. Then law and order problem arises. This leads to social and political disturbances.

Illegal mining extends its arms to various other areas. It results in illegal exports. Violation after violation affects the
nation's economy and also national interest. There is a case in point. From Belekari Port in Karnataka, nearly 40,000 tonnes

of iron ore was exported on 10t December, 2009. A similar quantity was exported again on 9t January, 2010. But there is
no record available about that export in that port. It appears that those documents have been destroyed. What has
happened is alarming. It was not in our Parliament but in Pakistan's Parliament that things came to light. This illegal export
was made to Pakistan. It became very clear when a Dubai firm asked for compensation from the Indian exporter. It is
alarming to know that such export of iron ore to Pakistan is banned. It shows the complicity of officials from both the
Centre and the State. Many people are involved in this illegal mining business. If we are alert, we can definitely put an end
to this problem. For instance, in 2009, a complaint came to the Police Department that four and a half lakh tonnes of coal
was illegally mined, moved and exported within 22 days from Rourkela. It cannot happen in one day. It takes more than
three months to dig that much of coal. It involves thousands of labour. It needs hundreds of trucks. It has to go through
several check posts. Still illegal mining and exporting was successfully carried out. This shows the shadow empire run by
illegal mining mafia in several parts of the country.

I would like to stress the need to have industrial activity near the mines. This will help the mineral ores to be processed.
We must evolve a policy so that our metals and minerals are not exported without being processed and made as finished
goods. This will help us to increase industrial production making use of the natural resources within the country. This will
help to create jobs and strengthen our economy.

In Tamil Nadu, under the able leadership of our Chief Minister, Dr. Kalaignar, there is industrial development. Optimum use



of mining activities are found there. So, I urge upon the Central Government to see that the people displaced by the mining
activities get adequate relief, compensation and rehabilitation. I would like to urge upon the Centre that the agriculturists
who have given their lands for mining activities in Neyveli and the surrounding areas must get the promised compensation.
Some of the families of the farmers whose lands have been taken over by the Government have not been given jobs yet.

In Salem, at the behest of our leader Dr. Kalaignar, the Salem Steel Plant came up. Quality iron ore is available there to
make quality steel. Instead of digging iron ore in the mines there, the Salem Steel Plant buys and procures iron ore from
other places. This gives rise to cost escalation. Hence, I urge upon the Centre to see that mining activity in the already
acquired area is taken up again.

The Salem Steel Plant must take up project expansion along with the provision to recruit people from the displaced families.
Age relaxation up to 35 years and, if necessary, more must be considered because the delay was on the part of the Steel
Plant.

In Tamil Nadu, due to conducive atmosphere for industrial development and infrastructure growth, construction activities
are going on to a considerable extent. Proper management of sand supply is being managed involving revenue officials.
There is no illegal mining in Tamil Nadu. This only shows that a popular Government there rises to the occasion and helps
the people.

So, every step of the Government in arresting the trend of illegal mining activity must have an overview of things and we
must evolve a comprehensive policy.

With these words, I conclude.
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* Speech was laid on the Table

SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, thank you for allowing me to participate in this discussion under Rule 193
relating to illegal mining. Most of India's minerals are located in India's peninsular regions, which is five lakh and seventy
thousand sg. kms. That is the storehouse of diverse minerals. However, the recent history of mining in India is the story
mainly of iron from which we get steel, bauxite from which we get aluminium, and lime stone which is used for cement.
These minerals are relatively easy to locate and extract. Therefore, it is feasible, indeed advantageous, for the steel or
aluminium or cement makers to acquire a "captive mine", set up a plant nearby and use the ore to produce metal or other
produce in an integrated manner. As has been stated, ninety per cent of operational mines are in eleven States, that is
Andhra Pradesh, Orissa, Chhattisgarh, Jharkhand, Tamil Nadu, West Bengal, Maharashtra, Rajasthan, Madhya Pradesh,
Gujarat and Karnataka. There are fifty major mining districts. Of these sixty per cent are in India's 150 most backward
districts. States are backward but rich in mineral resources. Tapping this comparative advantage should provide the path to
progress. But this has not happened. Earlier, mining was small-scale and public sector driven, but modern mining is large-
scale, mechanised and private sector driven.

The intention is to reduce costs, but illegal mining is sheer loot of public wealth. Major mining districts have
extensive forest cover and there is diversion of forest land for mining. But we have a governance problem. Instead of
blaming one another, let us understand the problem this country is facing today. It is a governance problem. I am sorry to
mention here that hardly we have addressed this issue today.

Rules and regulations are flouted and there is no enforcement unless countervailing pressure is exerted by courts. Had
mining not been opened up to large scale private sector participation, it is probably the case that illegal mining problem
would not have escalated on the scale it has become today. There is a lack of transparency in the award of leases also. I
am told the Government has brought together the Indian Bureau of Mines (IBM), the Indian Space Research Organization
(ISRO) and the National Remote Sensing Agency (NRSA) to combat the menace. I think the hon. Minister would throw
some light on this. I am also told Andhra Pradesh, Tamil Nadu, Karnataka, Gujarat and Maharashtra are the six States
which have already started using this facility. What about the other States? We would like to hear from the hon. Minister.
The greater question is: whether the enforcing agencies are utilising the data and taking action against the culprits? It was
observed that there was no system in place to check transport of unauthorized and illegal ore by the Railways. The
Railways also did not have a regulatory framework to prevent dumping of illegally raised ore at the railways holdings. I had
raised this issue during the discussion on the Railway Budget. The Orissa Government stopped any loading of iron ore. That
is how a report came and it was also reported here in this House while answering a question that "Railways have lost on
an average 25 rakes per day during the period of restriction imposed by the Government of Orissa". This was stated by the
hon. Minister of State for Railways, Shri E. Ahamed. Subsequently, corrective methods were taken and I congratulate the
Government and the Ministry relating to this.

Sir, I would like to quote what the hon. Minister has said:

"To support the effort of state Government of Orissa to check illegal mining, Railways have introduced a new
system for accepting indents and loading of iron ore from stations situated in Orissa State. Indent for loading
of ores is being accepted by the Railways only if the Forwarding Note has been duly validated i.e. signed and
stamped by the Official of the Mining Department of the State Government. Loading/dumping of iron ore for
loading is allowed after the consigner submits the requisite Transit Permit/Pass issued by the Authorized
Officials."

That shows that there was no mechanism prevalent in our country before this issue was raised by the Government of
Orissa.

Then, we come to the port sector because this is one of the transport sectors and Railways are the major transport of ore.

The Railway Board, on 16t April, 2010 has notified procedure for loading of ores by Railway wagons. Therefore, there is a
need to have effective coordination and sharing of information between the respective States and the Central Government
organizations or agencies. It is essential for efficient mineral administration. The weakness in the system of regulation
arising from lack of coordination is being taken advantage of by miners/traders and they commit this crime of illegality.



The Chief Minister of Orissa had requested the Prime Minister since last April to put in place a comprehensive, a regulatory
framework. Institutional measures need to be strengthened for coordination between the State Governments and the
Central Government agencies like the Railways, Port Authorities, Indian Bureau of Mines and Customs Authorities.

I am told that on the basis of this suggestion from the Chief Minister of Orissa, a Committee of Secretaries chaired

by the Cabinet Secretary was held on 20t May, 2010 and a number of suggestions, which were given by our Chief Minister,
have been accepted. I would like to know what further steps have been taken in this regard. Further, by way of introducing
various reforms in the system of mineral administration, there is a need at achieving greater transparency and efficiency.
The Orissa Government had commissioned the Society of Geo-Scientists and Allied Technologists in 2008 to study and
submit a plan of action. They have brought out a document called Vision Document 2020.

The Orissa Government have framed the Orissa Minerals (Prevention of Theft, Smuggling and Illegal Mining and
Regulation of Possession, Storage, Trading and Transportation) Rules, 2007. This is being scrupulously enforced upon very
effectively. A number of steps have already been taken. Four persons have been apprehended under the National Security
Act and the other laws, some persons have been booked under the law and sent to jail . A large humber of people have
been put behind bars. I am not going into those details. My suggestions are for the consideration of the Government. Using
the information technology, every State should digitise mining lease map with a view to delineating the lease boundaries
correctly, detect illegal mining and avoid the scope of manipulation.

Before concluding my deliberation, I would like to make it clear that the responsibility to approve mining plan and
regulate the production under the provisions of the MCDR, 1988 lies with the Government. Exceeding the annual production
limit by the lessee is a contravention of the provisions of the MCDR, 1988 and calls for penal action as provided in the
above rule. To cure the ailment of excess production over the IBM approved annual quantity, there is a need to verify such
violation in all the mining leases and renewal mining lease cases. There are two types of leases. The onus lies with the
Central Government, that is, the IBM, the Regional Offices which are placed in different mines-bearing States for taking
appropriate legal action against violation of IBM approved mining plan. How many cases have been registered? There is a
need to have effective deterrent action to stop illegal mining.

Sir, these are my concluding words. Let us accept that deterrents in law have not stopped illegal mining. The deterrents
that are prevalent today in law have not worked because of lack of teeth. Let us accept that illegal mining is taking place.
What is the remedy? What suggestions are we contemplating today? Let us first accept that the deterrents that are
available in the law are not being enforced by the enforcing agencies. Instead of blaming each other, let us find out ways
how to strengthen it. That should be the concern. Penalties should be increased several fold.

So, the punishment should be made more stringent. Illegal mining amounts to stealing of public property and should be
made a non-bailable, cognisable criminal offence. In the mineral-rich States, there should be special courts to deal with this
menace.

With these words, I conclude.

SHRIMATI SUPRIYA SULE (BARAMATI): Mr. Chairman, Sir, actually the entire debate has been quite disappointing as Shri
Mahtab said, but I think, we are all confused on the thin line between legal mining and illegal mining. I must thank Shri
Mahtab for bringing the entire debate on track because the entire debate earlier was about accusations and allegations, but
I think mining is way ahead of where this debate has so far been going. The crux of the entire problem has been the loss of
revenue to the Government of India due to illegal mining and the money being taken away which is meant for our children
and the development of our country. The most critical issue, which has not at all been addressed in this debate so far, is
about the displacement of the tribals. I think it is the most challenging problem that we all have every time there is mining.
In the newspapers of last two-three days, we have seen these people from various parts of the country come out on the
streets and say 'save our lives, save our land' because, I think, that is the only asset they have.

Sir, as far as legal mining and illegal mining are concerned, let us first differentiate between legal mining and illegal mining.
I do not think any of us are against mining. It is very important for our development. We must look at how it can help us
and become an asset. But the biggest challenge actually for all of us with mining — I take the point forward which Shri
Mahtab raised — is about the pollution that it creates. Let us look at the all the rivers starting from Zuari, Mandovi, Kali,



Tungabadra in the entire Western Ghat. Most of these rivers today are polluted because of mining. You see what the
Government of Goa has done. They have a monitoring agency in Goa just because of pollution and because of this pollution,
the entire illegal mining is moving into our State of Maharashtra which never had illegal mines. There are many States
today which are not even discussed like Gujarat. Gujarat has a whole lot of illegal mining going on. Along with the States of
Andhra Pradesh, Jharkhand, Karnataka, Chhattisgarh and Orissa, the Government should include Maharashtra and Gujarat
in it because there is a lot of illegal mining happening in both these States and we are all very concerned about it.

Besides that, our dams in these areas are affected. Our objection to this illegal mining is that all our irrigation projects are
getting affected. The siltation that happens is going to be a huge problem. Then, the ground water level in most of these
areas is affected. When there is a mine, the entire area of 10 kms. around that mine, the ground water, the irrigation, the
bio-diversity etc. are all affected. If you make some reports from these areas, in the last 30 years, wherever there has been
mining, the Human Development Index is the lowest in the country because the agricultural activity comes down. In most
places, the panchayats are opposing it. But there is no cognisance being taken about it. I think it is a very serious concern
for most of us who are concerned about the environment, agriculture and food security that we all keep talking about.

Sir, T would like to make few suggestions to the hon. Minister. We really need to look at the children who are involved in

illegal mining. In Rajasthan and Karnataka, 7 per cent of child labour is in mining. The entire unorganised sector of labour
that we talk about is also in mining. We should not just protect them by giving proper salaries to them. But silicosis and
immunocosis are two major ailments which are occupational hazards in the entire mining industry and there is nobody to
back them up once they have these diseases. There is no prevention, there is ho compensation and there is absolutely no
monitoring system of any of the health hazards in the entire mining industry.

I am thankful to the hon. Minister who, yesterday, in his reply, in the Rajya Sabha and today even in Lok Sabha, talked
about the Relief and Rehabilitation Policy and he himself has admitted in his reply during the Question Hour that he needs a
new law which includes doctors, crAches, toilet facilities which have been asked in the last mining legislation, but in the
new law he wants to upgrade it. So, I am very hopeful that he does implement all this.

The other thing which we need to concentrate on is to have a comprehensive and rapid environment impact assessment
because most times, in a project like mining, we take only take one season for assessment. Most of the times, what
happens is, if you take only one season, you go into the summer, there is no water, everybody thinks that it is a non-fertile
land and we can go ahead with mining.

That is completely wrong. We need four seasons' assessment. So when you have an entire year's assessment done,
you really know whether that area is fertile or not fertile and what the ground water level is. That is extremely critical.

The other point is cumulative impact assessment. A lot of times you give mines to little people. When they are less than a
certain amount of Government of India's requirement, people do not need licences. What they do is, they divide the entire
mine into smaller pieces so that they are not accountable to the State or the national Government and hence illegal mining
takes place. So, if you take a cumulative impact of the entire assessment, I think that will definitely bring in some control
on illegal mining as well as the damage it is doing.

The other big thing that can be done is brownfield expansion to greenfield conservation. A lot of times, we make
pockmarks, honey mark. If you have an entire area, say it is about 1000 hectares, you give one licence to one person and
the next slot the next and so on. So each one is mining in little little areas. So the entire area becomes brown. Instead of
doing that, if you at brownfield expansion in one, exploit it totally and then move to the next one, so by the time you finish
and come back to the origin, the entire land has again, sort of, recuperated itself and has become fertile again. We have to
stop honeycombing of our forests and the National Forest Policy 1998 says about this. So, I think, that is certainly not
getting implemented.

Another point which even the hon. Minister talked about in his reply, which is not happening, is the mine closure clause.
Nobody closes the mines in the rulings that are there. If you look in places like Australia, mining is one of their most crucial
businesses which helps their GDP. But there, you do not hear any such discussions because of mine closure clause. It is
important as per the Mineral Conservation and Development Plan 1988. So, I think, unless we address this issue, I do not
see a change in all these things.

Lastly, land is a legacy for these people who lived as tribals in their past, it is the provider of their present, and security for
the future. So, let us not play with lives. I do not think we have any business in doing this whether legally or illegally. I
appeal to the Government that — there is displacement — we need the iron ores but we must conserve all our assets
because these are all our natural assets which never will be replenished if we do not care.
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DR. M. THAMBIDURAI (KARUR): I am thankful to you, Mr. Chairman, Sir, for giving me this opportunity to participate in the
discussion on illegal mining in various States of our country.

Everybody knows that India is a rich country with vast mineral resources. But unscrupulous fellows are exploiting them.
Through illegal mining they take away this wealth and become rich. This is happening. Most of the hon. Members have
expressed their views in this regard. Nobody denies that there is no illegal mining taking place. Everybody accepts that
illegal mining is going on in many parts of the country especially in Karnataka, Andhra Pradesh, Chhattisgarh, Jharkhand.
This has become a menace. What these unscrupulous mafias are doing is that after getting a lot of money, they are
entering politics. They control the whole politics also. That is the sad thing, which is happening in our country.

The democracy is at peril. With the money power and muscle power, these unscrupulous people are seeing as to how to
come to power and try to control the whole political system, which concerns everyone. We have to think very seriously
about this matter, especially about the iron ore, as to how they are exporting through various ports. Even illegal coal is also



being exported through several places. We have all discussed it.

Sir, the country is having a mechanism to control the illegal export. The port authorities can easily see as to how the ore is
being transported from one place to the other place. As my colleague, Shri. Ananth Kumar said, we may see as to how
many tonnes of ore is taken away at a certain place and at the same time, how much of it is getting exported. The
difference there, would tell us as to how much illegal mining is taking place.

Sir, this is a very serious matter. I would request all the hon. Members to see as to how to control this problem. The hon.
Minister has already said that he is going to bring about a legislation to stop exporting iron ore because the value added
things are very important. We have to create a lot of employment opportunities. When China was conducting the Olympic
Games, most of the iron ore was exported from India to that country. Similarly, in Japan also a lot of iron ore was being
exported from our country. They are making so many fine products with that iron ore and selling them back to our country.
I remember those days when Anna used to mention in the public meetings: For making this mike with which we are
speaking, the ore went from India to Japan." They are producing fine products and selling them to our country.

Therefore, as said, it takes Rs.350 one time to take and export the ore but we are giving Rs.5,000 or Rs.10,000 to purchase
the product from that ore. That is our fate. Therefore, as some other Member has said, we have to see that value addition
must be given to all the natural resources. That way we have to become a very rich country.

Today, we have seen it in the newspaper that China has become the second largest value adding country in the world.
Even Japan has got the third place. It is because in such a way, most of the natural resources are properly utilised there
and they are developing their countries.

At the same time, I come to water resources. It is because of the illegal sand mining, the water resources are
coming down. Even the hon. Member just now said, because of this kind of illicit sand mining, the rivers are polluted. We
are already facing a drinking water problem. But at the same time we see that some of the anti-social elements are
resorting to illegal sand mining. They are taking many loads of sand because the licence is given. So, to some extent, they
can use sand mining but some people are exploiting.

What happens actually is that some peoplea€”I am not saying all the people are involveda€”in public life, in the name
of benamis, their PAs or in somebody's name, amass wealth. Even those days they used to write the land in the name of
dogs in order to avoid the ceiling law, to get away with the ceiling and then they used to sell the land. In the same way,
what some people are doing is that they not only want to be in public life but at the same time they also want to amass
wealth. For that, they are taking the licence in someone's name like their PAs and some other kind of persons, and they are
doing this.

This is what is happening in Tamil Nadu. Our hon. Member said that there was no illegal sand mining in Tamil Nadu.
But there is a lot of illegal sand mining. The illegal sand mining has changed or damaged the river system like deepening of
river beds, widening of rivers, depletion of the ground water table, degradation of ground water quality, reduction in bio-
diversity and so many other things, especially, it affected the rivers in Tamil Nadu.

He said there is no illegal mining. It is because of that the rivers were affected in Tamil Nadu which include the rivers
of Palar, its tributaries like Cheyyar, Araniyar, Kosuthalaiyar, Cauvery, Bhavani, Vellar, Vaigai and Thamirabarani. These are
all the affected rivers. Now-a-days we are not getting sufficient rains and also water is not coming in the rivers. But what is
happening is that all these rivers are used for illegal sand mining and because of that, water is coming down and irrigation
is affected. When water is coming, at that time if the sand is there then only it gets filtered ...(Interruptions)

SHRI ADHI SANKAR : All those rivers were affected during the Jayalalithaa regime....(Interruptions)
SHRI S. SEMMALAI (SALEM): No. Whoever it may be, now you accept you are doing the same thing....(Interruptions)
MR. CHAIRMAN : Please take your seat.

SHRI S. SEMMALAI (SALEM): All the sands in all the rivers are looted by DMK people....(Interruptions)

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): What about the Granite mining case which is pending in the court ?
MR. CHAIRMAN: Please take your seat. You have made your point.

DR. M. THAMBIDURALI : Let me complete. It is enough. Leave it to me.

What I want to say is that I have mentioned about all the rivers. What is happening is that so many people have taken the



licences. Actually, our Madam Jayalalithaa Ji brought a legislation so that all the sand lifting is done by the Government
because then only we could get good revenue. Because of her effort, the Government got revenue. What is happening now
is that the licences are taken in some benami's name and they are exploiting. They are illegally exporting. For example, I
want to say what is happening in my constituency. ...(Interruptions)

Please protect me.

SHRI S. SEMMALAL: Can I mention the name?

MR. CHAIRMAN: Please take your seat. At least, you do not object to your own Party Member.

DR. M. THAMBIDURALI : I want some protection. I want to bring one serious matter before this House
MR. CHAIRMAN: I am requesting your Party Member not to obstruct you.

DR. M. THAMBIDURALI : In the recent Lok Sabha elections, I contested from Karur constituency. Everybody knows that. The
man, an ex-MP, has taken the licence in benami's name. Daily, nearly 5,000 loads of sand are going from Cauvery River.

It goes to Kerala State, Karnataka State and also they are exporting. ...(Interruptions) 1 have not mentioned any
name.

MR. CHAIRMAN : He has not mentioned any name. Please take your seat.
...(Interruptions)

DR. M. THAMBIDURAI: If at all you are deriving that name, I cannot say anything. Daily five thousand lorry loads are going
from Cauvery. Cauvery has gone down. Whether Karnataka is allowing water or not, at least with the sand exploited by a
single person, daily he is collecting Rs.5 crore. ...(Interruptions)

I am not taking the name of any particular person. I have not mentioned any name. I am simply saying that in the name of
the mine that he has got, he is exploiting and also exporting sand to Maldives. This way, with the money power they want
to win the election. This is the way democracy is being downgraded there. Depending on money and muscle power, sand
mining is going on.

Coming to the granite, it is a big industry in Tamil Nadu. What is happening? In Melur, illegal mining is going on. When a
section of the Press is publishing about it, immediately they are filing cases against them and arresting them. This way, the
State Government is using its power to control all these things and also supporting the sand miners and granite miners.
That way they have amassed wealth. ...(Interruptions)

No action is being taken against them. They are saying that they know big persons, they have persons at high level, they
can save them. Because they are not bothered about all these things, this kind of illegal sand mining is taking place. It is
also because of the connivance of high persons in power. ...(Interruptions)

Land miners are entering politics by taking political advantage. They are exploiting the resources spoiling the whole
atmosphere. What is happening now-a-days in Karnataka, Andhra Pradesh and Tamil Nadu is that because of money and
muscle power, democracy is taking a downturn.

With these words, I conclude.
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* Speech was laid on the Table
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MR. CHAIRMAN: No, no. You can take only three minutes. You have already taken one minute. There are so many
Members to speak. This is no justification. Please conclude in three minutes.

ofl GIIHI GIPIER 214 & ANURT FBIG, VAT A HIfSTe A3 dictol b I &SI RAGT W S SIRW

MR. CHAIRMAN: Shri Nageswara Rao, we have thirty Members for the 'Zero Hour' submissions. There are another five
Members to speak on this.

ofl GIIAT GIPI%ER 3IM & HBIG, A ISR 817 DI Yisctd 3

MR. CHAIRMAN: You cannot argue like this. You have to cooperate. Take only three minutes and finish. If you want to
speak, take three minutes and conclude. Otherwise, I will call the next speaker.
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"The Home Secretary of the Government of India was also approached who has intimated that no PMF cover

can be provided for the detachments of Survey of India displayed for the job and has further advised us to seek
support from A.P. Government."
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MR. CHAIRMAN: Please do not interrupt. Please take your seat.
...(Interruptions)
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MR.CHAIRMAN: You cannot raise this issue now. Please complete.
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o1dl 3ot O fore war 3...(uaenor)* a1 oft At Saaa 3) s off Al Arae sifw witkmie 3) 3 smumT Pagrer afde,...(rawrer)

ofl I SIPIaR 24 ! #EIGY, Yeavll ke b fore off oo Dfteq amsa &t 8)... (=) Hitea asa P fore swft.. . (@)
MR. CHAIRMAN : Shri Nama Nageswara Rao, you can take your seat and drink water.

oft GIIT GIPI*AR 34 ! AAIGe, A Dol AEAl § b 3PRT 3B3A i RBifore: ABT o G AR sl A dictt 3, ...(Rawor) 3ol Usd Tb ard
Caoileifsit & are 3 g1 &t gt @i dict & fob aarol it oft Ditea arsor o1&l St &) sar0l foramer 377 31 ailfet f&=m e, &3 3T Rwens s 8
3T 3391 a1 oRN & b B0l Ducit DI dited ATsaT o1l Sl 3| UG dIoldic BT UUR 3, A fHfores DI U8 YUz of B9 3R 529 freRR ®c forar 3
5 y=ifit & A1 Ducht B 3RRet 3R siclic gU 3)...(Raeer) 3ieT ad 3icic dlol P 96 U <ol #ft 3eT Qisaeret ofdl gan 3)...(Raesl) uid
3ATeT 3} 3R TRMUIE B2 3B 3)...(RAeewret) 331 Aapol bt g SI#d 3| ... (IaEaT)

MR. CHAIRMAN: Shri Rao, you have taken seven minutes. Please take your seat.
...(Interruptions)
MR. CHAIRMAN: No, please. You conclude in one minute. I will call the next speaker. ...(Interruptions)

ofl GIAT SIPIAR [ : ABIG, ISI Gl fIere I PR SIS ...(Raeiat) sife] YSor 3t &2 fren b wizdic=i 3 ®mea 3 siemisucdt FameT
f¥f¥cae 3 3| smoldic of TwaE & o vhivadld & grr ar dsd 3...(=aemr) 1,47,000 vos ds < 3| 53 dg A smoliic 3 ool dt
AWE Dt A J9T DY DBlol FATLSN? $A G B IATol AICT Dol 3°...(RAdEMaT) Beb SHal ST 3... (raeier)

SHRI B.K. HANDIQUE: Sir, there is a rule under the MMDR Act that the State Government can ask for reservation. So,
reservation is allowed. We gave the reservation to the Government of Andhra Pradesh for A.P. Mineral Development
Corporation. Reservation means merely blocking the area for a certain length of time . ...(Interruptions) We are not giving
anything. Moreover, in that particular case, they have already asked for re-surveying and re-delineation of the boundary. We
have already processed that. If you want re-delineation of the area, then it is a new area. So, that old proposal gets
revoked. It is revoked. Recently, it was done. They have to give a new proposal with a new area.

It is not that it is going to one person. Probably, he does not know. ...(Interruptions)
MR. CHAIRMAN: No argument. Please take only one minute and finish.
...(Interruptions)
oft SIIJHT olPI*dR I | 33 TR oidl B 3)...(aeme) fifsrecs anft st st der 33 3)...(=aenar)
el A8k & MU AT,
€| (caerrar)
MR. CHAIRMAN: Hon. Minister, please take your seat.
...(Interruptions)
MR. CHAIRMAN: Shri Rao, please be calm and quiet. All are listening to you. Why are you getting so angry?
...(Interruptions)
MR. CHAIRMAN: You are not allowed to speak. You take your seat.

...(Interruptions)



MR. CHAIRMAN: We are showing consideration to senior Members. Shri Rao, you are a party leader. So, instead of three
minutes, I have given you eight minutes.

...(Interruptions)
MR. CHAIRMAN: Please understand. You cannot misbehave like this.
...(Interruptions)
MR. CHAIRMAN: You are questioning the Chair.
...(Interruptions)
DR. N. SIVAPRASAD (CHITTOOR): This is a burning problem. Please allow our leader to speak. ...(Interruptions)
SHRI V. NARAYANASAMY: Why do you shout? Your leader is there. ...(Interruptions)

MR. CHAIRMAN: Your party leader is speaking. Why do you want to encroach into his time? If you shout like this, I will call
the next speaker. Otherwise, Shri Rao can conclude in one minute.

...(Interruptions)

MR. CHAIRMAN: If you disturb any more, I will call the next speaker. Take your seat please. You take your seat.

...(Interruptions)
MR. CHAIRMAN: I say that you take your seat.

...(Interruptions)
oft GIAT GIPIAR M & 3 Bodbels D2 I 3| ... (AT )
MR. CHAIRMAN: Now Shri Prabodh Panda will speak.

...(Interruptions)

MR. CHAIRMAN: No, you are not allowed.
Shri Prabodh Panda.
(Interruptions) €/ »
MR. CHAIRMAN: You first discipline your party Members. This is not the way to behave with the Chair.

...(Interruptions)
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MR. CHAIRMAN: Mr. Rao, you have to take your seat now. Otherwise, I will have to reprimand you.
...(Interruptions)

MR. CHAIRMAN: You take your seat. Mr. Panda, please.
...(Interruptions)

MR. CHAIRMAN: No, this is not the way. You are a Party Leader and you should know how to behave.
...(Interruptions)

MR. CHAIRMAN: Mr. Panda, please.

...(Interruptions)



ofl GIFHT SIPIER 214 & AU Sft, 33T Dacs Dol SifdMe) ...(=M@eret) smu =i 73t Brb vw feie dietol & fore &7 ... (=xaemet)
MR. CHAIRMAN: No, if you want to conclude, I will allow one sentence.
...(Interruptions)
MR. CHAIRMAN: Why do the other Members stand up?
...(Interruptions)
ofl GIIAT GIPIAR M : G §gd fofor 59 3 ... (AeIIeT)
MR. CHAIRMAN: What is this? The Party Members are disturbing the Party Leader.
...(Interruptions)
DR. N. SIVAPRASAD : We are doing it specifically for our Party Leader. ...(Interruptions)
MR. CHAIRMAN: Please wind up.
...(Interruptions)
MR. CHAIRMAN: Mr. Rao, this is a chance for you to wind up.
...(Interruptions)
9f} GIIAT GIPI%R I & B3 UD dI dicloll dlad 3 (b BiforRe: ABd of Sl a1 dictl 3, 3ADT wsfidloc sft &, As sMdidioc DI Bsfidloc 3|
MR. CHAIRMAN: Do not refer to the Minister's response.

...(Interruptions)
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MR. CHAIRMAN: Mr. Rao, what you have said is on record. Now, you can take your seat.
...(Interruptions)

MR. CHAIRMAN: Mr. Panda, please.
...(Interruptions)

SHRI PRABODH PANDA : Sir, how can I speak? The House is not in order. ...(Interruptions)

MR. CHAIRMAN: Mr. Rao, you are not allowed to do it as part speech cannot be placed on the Table. You have to
understand this. You are a Party Leader. You have to take your seat.

...(Interruptions)
MR. CHAIRMAN: Mr. Panda, please start. This is your time.

...(Interruptions)
MR. CHAIRMAN: Mr. Rao, please take your seat.

...(Interruptions)

off oTaIT GIPI%aR 3@ : 3R, ol MW usel Radse &f 3| ub A A A8 AR I DI Afofor 39 3| AR B Al o1 deiol Al A deisy
...(caEner) 9 doaers ©2 @ ... ()

MR. CHAIRMAN: Mr. Rao, you take your seat.

...(Interruptions)



MR. CHAIRMAN: You are disturbing the House.
...(Interruptions)

MR. CHAIRMAN: Nothing is going on record. Only Mr. Panda's speech will go on record.

(Interruptions) €]+
SHRI PRABODH PANDA : Sir, how can I speak? ...(Interruptions)
MR. CHAIRMAN: Only Mr. Panda's statement will be on record.

(Interruptions) €] *
SHRI PRABODH PANDA : Sir, the mining is also the core sector of the National economy. ...(Interruptions)
SHRI V. NARAYANASAMY: You have made your point, and you are going on disturbing the House. ...(Interruptions)
DR. N. SIVAPRASAD : This is our problem. They have to give us time. ...(Interruptions)

MR. CHAIRMAN: I will ask the Members to vacate the House. I am giving you warning. I will ask these Members to vacate
the House. Mr. Rao, please understand this.

...(Interruptions)
DR. N. SIVAPRASAD : We are ready for it. ...(Interruptions)
MR. CHAIRMAN: You understand the implications.

...(Interruptions)
MR. CHAIRMAN: Mr. Panda, please start.

...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) 3€; *

MR. CHAIRMAN: Mr. Panda, please start your speech.
...(Interruptions)

MR. CHAIRMAN: This is not going on record. You are wasting your time and the time of the House. Mr. Panda, please.
...(Interruptions)

MR. CHAIRMAN: Mr. Rao, you know the rule of the House that part speech cannot be placed on the Table.
...(Interruptions)

MR. CHAIRMAN: Please understand that I have given you enough time. I did not restrict your time when you were making
some points even though there is a time limit. You have spoken for eight minutes. Now, if you are again disturbing this
House, then it is not correct. I am again requesting you, as the Party Leader, to take your seat. I have given you enough
time.

Now, Mr. Panda, will speak. Please understand this.
...(Interruptions)
DR. N. SIVAPRASAD : You do not give us time. We are walking out. We are protesting against this and walking out.

AL

9ff GIIT GIPI%ER A & 3N & dictol oldl & 36 3, SAD AR I A AD-3I3T DA 3|
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Shri Nam Nageshwara Rao and some other hon. Members then left the House

MR. CHAIRMAN: This is not correct.

...(Interruptions)

SHRI PRABODH PANDA : Thank you, hon. Chairman, Sir.

Mine is a very important and core sector of the Indian economy. Hence, it has been nationalized and we, from the Left,
supported this full-throated. But now this sector has been gripped by the miscreants in different ways. The corporate and
other business sectors and industrial entities thrive pursuing legal, extra-legal and illegal mining across the country. This is
the situation. This is an unbridled pursuit of wealth at enormous environmental, social and human cost.

That has led to the growing alienation of the tribals and other habitants in the mining areas. That also caused Maoist
intervention in the mining areas. It is not only the question of illegal mining, but also it is a question of illegal transporting,
illegal exporting, and all those things are there. The moot question is whether the GoM could address this issue in the
overall context or not.

What is the actual number of illegal mines? According to the numbers estimated by the Government agencies, there are
about 15,000 illegal mines spread across the country as against 8,700 legal mines. Now, recently, the Forest and
Environment Department categorized some mine areas as "go" and "no go" areas. It is presumed that there will be some
illegal mining even in the legal mining areas. What will be the answer in this respect?

In several parts of our country, the boundaries between the legal and illegal mining areas merge seamlessly. In such a
case, any individual or corporate entity engages in mining in both the areas, that is, illegal as well as legal mines. This is
happening across the country. The question that arises in the context of illegal mining is about the episode of Jharkhand.
We cannot forget, it is a national shame, that one of the former Chief Ministers has been arrested for involvement in illegal
mining amounting to Rs. 4,000 crore. 1t is not a good news. &€} (Interruptions) In Karnataka, it has been alleged that some
political leaders have been involved and they have been inducted in the Karnataka Cabinet. Even this is not a good news.

Another question arises about Vedanta operations in Orissa. Question also arises in relation to Chhattisgarh where coal
mining has been facilitated in the elephant reserve area. A question that arises concerns Maharashtra, in Ratnagiri District,
where one thermal power station is being set up. Such questions arise in respect of Maharashtra, Rajasthan, Gujarat and in
several other places of our country.

The Centre for Science and Environment (CSE) presented a horrific picture. It pointed out that in the first four-and-a-half
decades of Independence, two-and-a-half crore people have been displaced. Out of them, not even twenty-five per cent
have been rehabilitated so far. Of the displaced people, half were tribals. This is the situation. The report estimated that
sixty-four lakh acres of forest land has already been diverted for mining.

Sir, the Parliamentary Committee on Illegal Mining identified 14,504 illegal mines in 2005. I do not know what the actual
figure is.

MR. CHAIRMAN : Pandaji, please wind up in one minute.

SHRI PRABODH PANDA : Sir, please give me two minutes. It is expected that the GoM is about to address all the points
and problems relating to the illegal mining. So, the question is whether the Government is going to bring in the legislation
for adoption.

It appears that the Government of India is going to set up a Commission to check illegal mining. How would they check, I
do not know. A regulatory authority may be set up to detect, investigate and prosecute cases involving illegal mining. There
is the Indian Bureau of Mines but it is a toothless regulator. There should be focus on the sector so that all the problems
can be solved. The interests of the local people, the consent of the local Panchayats, the consent of the District
Panchayats, the share in profit for the local people, recruitment in the mines, the environmental question, the question of
rehabilitation, all these questions are there. Is the GoM prepared to address all these points? A comprehensive legislation
is what is needed and that legislation should address all these things.



With these words I conclude my speech.
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*SHRI S. SEMMALAI (SALEM): Mr. Chairman I rise to register our serious concern on the exploitation of natural resources.

Sir, I also thank you for the opportunity given to me to participate in this very important discussion on illegal mining
activities that is going on in several parts of the country. Nation's wealth is being looted by unscrupulous anti-social
elements.

1. SAND MINING — GENERAL SCENE:

Though mining is an issue concerning the whole nation, I would confine myself (1) to the problems arising out of the
illegal quarrying of sand on river beds across the State of Tamil Nadu, and (2) to the problems arising out of the
indiscriminate quarrying of granite in Tamil Nadu. Exploitation of natural resources through illegal mining and quarrying has
been on the increase in Tamil Nadu. Illegal mining of sand and granite are rampant in Tamil Nadu, leading to a huge loss of
revenue to the Government.



Sand is an essential commaodity, and there is a need to strike a balance between development and environment. The
sand mining terrorism has created a hapless situation in Tamil Nadu. The illegal sand mining has led to damage to river
systems, deepening of river-beds, widening of rivers, depletion of groundwater table, degradation of groundwater quality,
reduction in biodiversity, disaster to the environment, water sources, agriculture, damage to civil structures, and
development projects. The mindless mining in river beds had assumed alarming proportions recently and the Government
has to put an end to this activity forthwith.

Unauthorized mining has been going on in several places in Tamil Nadu for many years. Money power, muscle power
and political influence often help unscrupulous elements to violate all norms.

* Speech was laid on the Table

DAMAGES:

Mining leases are given for quarrying sand onriver beds and in canals; but they totally flout all rules and regulations,
and they resort to indiscriminate exploitation of the sources. This results in irreversible damage to river systems. This led
to water scarcity and loss of agricultural production. There is destruction of agricultural land and loss of employment to
farm workers. It also affects the livelihood of lakhs of people in many districts of Tamil Nadu.

The widespread quarrying of sand has affected the flow of water in the river systems to downstream areas and has
jeopardized the safety of structures such as bridges, dams, river embankments, power-line towers and power-line poles.

EFFECT ON ECONOMY:

Since they do it illegally, the public are harassed by over-charging by unscrupulous elements. This has substantially
affected construction activities which constitutes a significant segment of the economy. The illegal removal of sand far in
excess of what has been authorized, has led to loss of revenue to the Govt. Exchequer. When they are given permission to
take out 50 lorry loads, they take out 500 lorry loads, with the connivance of officials, leading to substantial loss to the
Govt.

The lessees do not confine their mining operations to the areas specified in their licenses. In a number of instances
we see that they dig up to a depth of 18 metres, when the 'permitted limit' is only for three feet. In some cases, mining
continues even after the expiry of licenses.

When some honest officers try to take action against the illegal sand mafia, they attack the officers and staff.
Whenever the mining licensees face trouble from the local community, they use their workers against the people, causing
disharmony in the community. They even use caste divisions in the villages to their advantage.

AFFECTED RIVER BASINS:

The affected river basins in Tamil Nadu includes the rivers of Palar, its tributaries like Cheyyar Araniyar and
Kosathalaiyar; Cauvery, Bhavani, Vellar, Vaigai and Thamiraparani. Due to illegal mining in these river beds, these
perennial rivers have water only during monsoon months. Not only the availability of water came down substantially, but
the water has also become saline in several places.

With the depletion of groundwater resources, in several places, sea water intrusion has led to salinization of well
water.

KARUR TURNING DESERT:

In Karur district, Krishnarayapuram taluk in the Cauvery basin is slowly
turning into a desert. Efforts to find out a _solution through legal means did not
succeed; and the Gowvt, has to take sincere and honest efforts because if mining
continues at the preset rate, agriculture will perish.

DAMAGE TO VILLAGE ROADS:



Irrigation and drinking water supply are the major casualties. The huge movement of sand-laden over-loaded
lorries damage village roads, city roads and even National Highways. In some places, houses are found to have
developed cracks. People in the region are exposed to lung-related diseases because of the dust emanating from the
sand-laden lorries.

EFFECT ON AGRICULTURE:

Since this has affected agriculture and allied sectors of the economy, it has thrown a number of people out of
employment. It led to destruction of more than one lakh coconut trees along the Thamiraparani river basin. This could have
otherwise brought a regular income to the growers, thereby resulting in the loss of livelihood to more than 50,000 people.
There are damages to thousands of palmyrah trees.

OTHER PROBLEMS:

It leads to other problems also. In the absence of sand, whatever water flows into the rivers, gets accumulated;
there is no automatic filtration by sand particles. If there is sufficient sand in the rivers, whenever water flows in it, the
sand filters all the dirt particles and allows pure water to settle down in the river bed. Hence, this mining and quarrying
lead to several health hazards also.

The sand-laden trucks go in a row, even on the National Highways. Since they are with very heavy loads, in case of
any emergency, they are not able to stop the trucks, causing many accidents, resulting in loss of lives also.

STEPS TAKEN BY THE THEN CHIEF MINISTER, HON'BLE AMMA:

During 2003, the then Chief Minister of Tamil Nadu, hon'ble Amma J. Jaya Lalithaa had passed orders, entrusting the sand
quarrying operations to the Govt, based onthe report of the High Level Committee, consisting of geologists,
environmentalists and scientists, in.order to curb illegal sand quarrying. This led to the State Govt, getting more revenue
from this. But again, the revenue to the Govt, has gone down, whereas mining is on the increase.

2. GRANITE QUARRYING IN AND AROUND MADURATI:

In an around Madurai, especially near Melur and Tiruvadavur, illegal granite quarrying has been going on for the last
four years with the connivance of the officials in Tamil Nadu. This again leads to a huge loss of revenue to the Government.
There is disparity in the amount of granite quarried and the amount of granite exported, which shows that the miners
carry out illegal mining. Income to the Govt, from granite has been on the decline, indicating that a huge fraud is being
committed.

Tamil-Brahmi inscriptions on the cave sites in the hills in and around Madurai are facing destruction. These
inscriptions offer evidence of Tamil's classical language status, and throw light on the advent and spread of Jainism in the

Tamil Sangam age. The sites dating back to 2"d and 3" century AD, provide a lot of invaluable cultural treasure. They are
all facing destruction owing to large scale illegal granite quarrying.

Quarrying has been going on at these sites in complete violation of the Ancient Monuments and Archaeological Sites
and Remains Act, 1958 and also the Ancient Monuments and Archaeological Sites and Remains Act, 1966. According to
these Acts, no construction or mining activity is allowed up to 100 metres of this area. It appears that quarry contractors
are violating the provisions of both these Acts.

Quarrying is being done so deep that the sites look like open-cast mine. All around the quarry, for several kilometers,
granite blocks - as big as a truck or a car - are stacked on either side of the village roads. Hills around this area are being
sliced to half. This was admitted by an official of the State Archaeology Department.

Due to this quarrying, the many hills and hillocks near Madurai, like Keezhavalavu and Melakkuyikudi have collapsed.

Against this huge illegal quarrying, a PIL was filed in the Madurai Bench of the Madras High Court by the Tamil Daily
'Dinabhoomi’. It also came out recently with pictures/photos of illegal mining of granite, causing huge loss to the Govt.
Exchequer. Annoyed over this, the Editor of Dinabhoomi and his son were arrested for allegedly extorting money from the
office-bearers of a Quarry Owners' Association, based on the complaint given by the President of the Madurai Quarry
Owners' Association.



The Minority State Govt, is hand in glove with the quarry owners. It is reported that a major portion of the amount is
going to the family members of the Chief Minister of Tamil Nadu. It is also reported that each area is divided among the
family members of the Chief Minister of Tamil Nadu.

CONCLUSION:

The enormity of the problem suffocates us. The pathetic and lukewarm approach of the Govt, baffles and pains us.
The issue is to be viewed in a national perspective in order to find an effective and a lasting solution. The Govt, should take
necessary steps to augment groundwater recharge on the one hand, and imposing restrictions on indiscriminate sand
mining on the other.

ACTIONS TO BE TAKEN:

a€¢ Sand quarrying should be placed under the complete control of one single agency of the Govt, in order to regulate
its operations.

a€¢ The Govt, should initiate steps to put an end to the illegal sand mining on river beds, particularly in areas close to
rail and road bridges.

a€¢ There should be a time-bound programme for this purpose. The Govt, has to constitute a high level committee
comprising scientists, geologists and environmentalists to study sand mining operations in river basins, which should
submit its report with remedial measures, within six months.

a€¢ The Govt, should specify normal sandbed level for each river; and after this, it should specify a permanent
benchmark for the purpose of quarrying. It should ban mining of sand in such rivers where the sandbed level is below
the level fixed by the Govt.

4€¢ There shall be no mechanized mining on any riverbed.

&€¢ Finally, the power to grant licenses should not be with the District Collector or any subordinate district official, but
it should be vested with a Commission comprising scientists, soil experts, environmentalists and representatives of
panchayats, municipalities and NGOs.

&€¢ A CBI probe should be ordered to inquire into the illegal granite quarrying and illegal sand mining that is going on
in Tamil Nadu.

I hope that the Govt, would come out with some concrete solutions for this problem facing the country.
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MR. CHAIRMAN : Now, we have completed the discussion; the hon. Minister will reply tomorrow.

I am allowing Shri Kumaraswamy to make his personal explanation, only for one minute.
SHRI H.D. KUMARASWAMY : Sir, I am really grateful to you for the opportunity given to me, to clarify only one issue.

Shri Ananth Kumar misled the House today. He said that when we were running a minority Government in Karnataka,
during that time, I recommended nearly 5-6 mining activities to the Central Government. But I am fully aware that I have
not recommended any mining activity when I had the minority Government. That is why, I wanted you to allow me to say
this — if he proves that I have sent any single recommendation to the Central Government, when my Government was in a
minority, I will quit this House. Will he prove this? Is he going to accept this challenge? This is what I wanted to ask him
through you, Sir.

SHRI ANANTH KUMAR : Sir, you should allow me...(Interruptions)
MR. CHAIRMAN : That is over now. We are now taking up "Zero Hour".
SHRI ANANTH KUMAR : Sir, he has taken my name. That is why, you should allow me for a minute.

MR. CHAIRMAN: Mr. Ananth Kumar, in your speech, you have mentioned the name of Mr. Kumaraswamy. So, it was
necessary to give a personal explanation. If you go on replying like this, it will go on like this.

SHRI ANANTH KUMAR : Sir, on 15t October, we had withdrawn our support and even after withdrawing the support, he had
recommended two mine leases which I have mentioned and it is before the House.

MR. CHAIRMAN: Now the discussion is over and the Minister will reply tomorrow.

MR. CHAIRMAN: Now we will take up 'Zero Hour' matters.



